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1 -19- No. 	 k 

CP No 

APPLICAN 

V ERJT,:S- 

L? 	 —RESPONDENT(a)— 

1VW_ 	Offf.Af1jocat.e for the applicant. 

Adwocate for the Respondents. 

74  C rt~'E~ rcLe_s__,_ 

is j: 1 	23.7.96 ` 	 Learned counsel Mr M.B. Sarma 

form and-WilliEl time 	 for the applicant. None for the respondents. 
C. JR of RS. 501- 
de.posiied Vide 	 Mr Sarma moves this application 

for the applicant. The applicant submitted JPO,11~*  N.q 
' ' * .. Pated 1.2 . to, -bet, 	 sn O.A.No.113/96 against the transfer 

No.EST/JTO/TFR/96-97/39 dated order 

10.6.1996. On 2.7.19r96 the application 

was disposed of with a direction. to 

the respondents to dispose of the represent 

stion - dated 14.6.1996 submitted by the 

Apprlicant within one month fromthe 

d  ate of receipt of the order by respoAent 

Noel. Further interim order waskss' ued 

that pending disposal of the representation. 

dated 14.6.1996 submitted by the applicant 

the operation of the impugned order 

OF  fo 	 I No. EST/JTO/TFR/96-97/39 dated 10.6.1996 

was stayed. However, on ,  3.7.1996 a 

t 	release order No.E-13/IPT/96-97/12 dated 

3.7.1996 (Annexure M/4) was issued 1 3 
V1,11 

releasing the applicant consequent to 

.76 the aforesaid order of transfer No.EST/ 

JTO/TFR/96-97/39 	dated 	10.6.1996. 

The present O.A. is against the release 

order. 

Issue notice on the respondents 

to show cause as to why this application 

should not be admitted and -the . relief 

sought allowed. Returnable within 29.8-96. 



611~1  
O.A.No. 129/96 

23.7.96 

List 	for disposal 	of show cause and 

consideration of admissi(isl en 29.8.1996. 

Heard 	Mr 	Sarma/ on 	the 	interim 	relief 

nrayer. It has been submitted by him that the applicant 

has not handed over charge till 	date. 	It 	is 	ordered 

~ that'pending disposal of the show cause and admission 

nf the O.A. the operation of the release order No.E-13/ 

IPT/96-97/12 dated 3.7.1996 is stayed. 

Member 

nkm 

2-, 

29.8-96 

'P9 

30.8.96 

CASP 

e'~ 
31 

Mr MoB4,Sarma for the applicant* Mr ' 

S.Ali,,Sr.C.G.S.0 for the respondents, 

Adjourned for qdmission to 30.8*96 -4 

1-7 

mehiber 

- Mr M.B.Sarma for the applicant* Mr 

S*A-.Ji,Sr.,C.G*S.0 for the respondents. 

This application was submitted mainly 

against the release order No-E-13/17 

- 9*7/12 dated 3.7.96. The Sr-S.D.E. T eegraphl 

. had imtimated vide his order -S,'Imphal, 

NO.E-13/IPT/96-97/13 dated 14.8.96 thAt 

the office letter No.P,.-13/IPT/96-97 dated 

.3.7.96 may be treated as cancelled.More-

over #  an application O*A.No-184/96 was 

admitted against the transfer order dated 

10.6-96 and the respondents were directed 

to keep the operation of the impugned 

transfer order in abeyance till disposal 

of that 0,A. Therefore this O.A. has 

become infructuous and It is disposed of 

at admission stage as infructuouse Ir 

FKSI 
i I 
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IN T IBME '-TRAL ADIIE W51-RVIVE TRIBUNAL I  
GUWA'HATI BSTCH GUWAHATI 

GUWAHATI CASE G.A. No. lt,~ of 1996 

Shri M. Samarendra Singh, JTO Loktak, Manipur', 

AnRilgant 
-Versus- 

The 'Union -of India and three 	_RUDoadvp,&  s 
others 

I  N 

Sl.No.- Description of documents 	 Page No. 
relied  upon 
----------------------- 

le 	Application 	 1 13 

20 	Veri f1dati on 	 14 

Annexure M/1 (Application 	15 7_5 
dt. 1-7-1996 along with 
the kmexu re A-! to A-18'of 
0* A. No, 113/96 of C.A.T. 
Guvahati Bench) 

Annexure M/2 (Disposal order 	7~ 7§,  
dt. 2-7-96 of the application 
Annexure M/1) 

5 0 	Annexure M/3 ~(Continuing 	74 7A 
rep resent ation dt.5-7-96) 

6, 	Annexure M/4 (i ~ipjgaed 
released order dt. 3-7-96) 

Anne r'e 14/4(1) 	enveloped 	84) - 
cover. of Annexure M/4).  

An~exbre M/5 (Representation 	Bt - 8~L 
dt. 15-7-1996. 

aLgiiatbre of 	applicant 

CA-A-,  

C-. 
04 
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ILI THE CENTRAL ADNINISTRITIVR TBIBUNAL 

GUWAHfi-TI BENCH 

GUWAWI CASE 0 40-  A. No ~ ,o 	of 1996 
11  7 

IN THE-MATTER OF 

ApPlication under section 19 of 

the Administrative Tribunaj. Act 

19~85 read mi th RU I  e 4 of the 

Central Administrative (P' rocedur ~e) 

Rules, 1987. 

AND 

IN THE MATTER OF 

S hri.. M. Pgmarej~ara .  SIngh, alunior 

Telecom Officer jqktak -~nipu r 

Department of T el ecommuni cati on, 

&P_T  CA11T 

"V~ersu s*. 

1#  The.U.ni,on of India, 

rppre. sented btr_ the SOctetary,, 

Ministry of C.0mmunicat .;Lons, 

Govt. of India, New Delhi -'U0 
. 

001. 

2,. The Chief General M anager 

North.East6rn Circle 	llong, Sbi 

Departftent of Teiecomm''nications u 

Sbillong 793 001 1  MeghaYayai  

3*  The 

0 



-:(2):- 

The. Te7-ecom District Manager, 

Department of T elecommuni cation , 

Manipur Division $  Imphal-, Manipur, 

Pin - 795 001 0  

The.Senior Sub Divisiona7 fhgineer/ 

Sub Divisional Officer, Telegraph, 

Imph-I.. , 	I 	- Manipur' Department of 

TeIecommuni. cations , Imphal - 795 001. 

RBSPQNDWT- 

In the matter of an application on 

behalf of the applicant for redrassal. 

of-his grievance or for - quashing the 

Release-Order No -. -E-13/[PT/96-97/12, 

dated, the 3rd Jujy, ~996.  of the 

Respondent No. 4 (Annexure M-4). 

Most respectfully Sheweth 

1, PARTICUTARS.OF THE-APPTICANT : 

(1) Name of the!  applicant 	M. Samarendra Singh 

(ii) Name of Father 	 tate Shri Moirangthem 
-Megho Singh 

(iii) Designation and 
artioulars of office 
name and-station) in 

~ihich em5loyed/or was 
last employed before 
ceasing to b e in service 

Junior Telecom Officer, 
toftak/BtshnOpur, Manipur, 
Te7.ecommuni cation 
Department, Govt. of India. 

000* Uv) Office 
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3 

(iv) Office Address 

(V) Address for - ~ ' : 

service or notice 

:Office of the Junior 
TetecoM Office Toktak/ 
Btshnupur District M­ .­  - Ij  , 	t , anipur epartment of 

el. e-  dommurti cati on Govt. of 
I ndi a. 

The above addr 
, 
e ss described 

ih , Sj; No'.) I t em No. 1(iv) OR 
at M,

'
, Samariendia Singh, 

Khangaboli , A~in&_ * )Part 
KhangaB4 Vil 

t - .. 
..!age, under 

Thoubal District l  Manipur, 

2 ~, 	P-A.ACTI  CUj,AAA,0F  THE  QgPOKDENT9 

The naMed-above Respondents described above 

all-ong with the full- p art i cu 7- af s. 

3. 	PAM 01,  ARS  _GF --- THE__iORDER_ AG-g_NLT  WaCH 
A—P 

T he application is against t he 

f ollowing o rd e r 

_i) order No. Order No. E-13, 	PT 	-97/12- 

ii~ Date ph I 	the 3rd' Ju l 	1996 

~assed Senior Sub'LiVisionaj Engine -. r/-  e 
Pub . Dfvi 	onal 	, ft 

. 
si 	per, Te7-egraph, 

12,41 	Department of Telecommuni- 
ca 'ions, Imphal-, Manipur (Respondent 
lqb. 4) 

93  W ect in Tiahsier the ~app.71 cant kmmixg by 
brief -  ­  hi i  hol, 	­  ro-easing 	m 	ding the post of - 

Ju6iorTeleclom Officer
~
'T?oktak/ 

Pi shunpq r $ _Ma4pur Di vi si on to' 
Wakha $  Naga7 and'unde'r Nag- aland 
Diviiion witi~h imifiddiate Jeffect ­ - 
-v.iherbin the ~Tranpf et,."rder is 

I 
 btayed 0 

by ~ he Hon 1 bje Ad 	ra . 	mini s 	tive 
Tribunal 	Gu upahat 1 Bench , Guwahati 

_dt. vide ora' er 	2-7-~1996 passed in 
its O.'A. 113 of 1996. 

4. That the 

_rl 

4- 
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That the applicant declarestbat the 

subject matter of the order . against wbich he mants 

redrassal is vitbin the Jurisdiction of the Tribunal. 

5 0 	That the aDplicant further declares thato 

the applicattorl is -vilthin the Limitation piescri bed -' 

in section 21 of the Administrative Tribinal Act,1985. 

6, FAGT3  -OU.,THE  CA&B_  _L 
The facts of the case are gLven below 

T hat t he applicant is a permanent resident 

of Khangabok Village under Thoubal District of Manipur 

State and he has pass-gd Graduation. He was appointed 

as Phone Inspector in. the D epartm ent . o the .  Po st. , & 

Telegraph now Department of Telecommunicatiofis vide 

Order No. E-101/P..I/95, Dated .  at DimaRur.the.­ 2nd 

F,,bruary 	 e ;L977 (6rd'er issped after compi tion of 

training) however., he joined .  U s service' at Kohima 

Ragalwad Sta-te on 12-4-1976, 

41 
2 1 	That . after serving a s .  Ph6np ­  InAp ector at. 

Kohima for about 2 year ~ , the appii cant was transferred 

as Phone Inspector at Imphal, -Manipu.r,. _The applicant 

was promoted to the post.of Junior Eagineer,(now Junior 

Telecom Officer for shortUT0 1 ) vide prder dated 15-10-85 

and he Joined at Guwahati 
. 
and 

- 
he was attached as J.E! * 

Grievance Cell attached to the Commercial Office -f  O/o r, 

the D.M.T. Guwahati vide Obder dated 20-10_'185'. ~ After 



~
0 

5) 

Af t-eir' serving f  or about 3/4 month's -as J. 23. at - Gauhati 

the applicant was ttansferked as JTO Lamphel--in Kanipur 

State vide Order No .. I-STB/ES-3/Tenure/VII, dated: Iat 

Shillong, the 2nd January, 1986'an4 as such the applicant 

became one of the JTOd . under ManiT)ur Division of''the 

Department of Telecomm.unication.s. Afi.er many transfers 

frbme one.station ' to anothe.r station in Manipur Di,vision 

only, the applicant was--fin.ally.,po.sted as. , JTO loktaki 

Manipur District .  of Manipur State and,the, ~pPlicant 'has 

been as JTO Loktak, 14m9A ,~kft since 28-9-199,3.. 
Ar~ 

(3), 	That the, appli cant is the seniormost. serving 

JTO in Manijj ~-pr Dilision and he ,  i,-,s co 	 -(e mpleting ll leven) 

years as JTO -in  October, 1996x. since he has 'b een. I Appointed 

a,s- JTO -vide'appoin,tment order dated 15i-10-1985 and as 

su,ph.he ,  has qpalifi.ed for the nest higher promotion to 

the.,post of TES ~(Gratfp)  ABI .  as the minimum qualification 

i s Z (fiv_e) years 	e 	 ro 	is . ~Ls JTQ_,,and­.the said . TES G up JBI 

a time bound promotional post of JT 	 -sent there 9;3. At pre 

are about 4 (four) posts of TgX Gro6p ~IB ~I are lying vacant 

i n the Manipur %Division like at Churachand Station 

Senapati Station, Tmphal - Statio'n etc. For the appointment 

of the said promotional, ,  p o. ,A,Pf .  TES -Group tBI from amongst 

the JTOs there is_. no examination but a time bound 

promotional post if the post . is/are  availablea  The 

applicant is-one of the app Ii cant for th e said post'and 

the name ~f­ the applicant come up . at  Sl. No. 1 after' the 

appointment 'of 



-100 ( 6) -,-, 

appointment of one Shri P.B. -Singh as  -TES Group IBI on 

promotion who was the senjormost JTO of' Manipur Division 

and the longest stay JTO at Imphal, 

(4) 	That under order of.  the Respondent No. 2 

vide No. STB/BS-3/Te nure/)M Dated at Shillong, the 

25th Augast, 1995 9 (nine) JTOs who have been serving 

in different Divisions have been 47,ransferred to different 

Divisions. Out of which one Shri Rashid Ahmed Shah who 

is working at JTO/Wakha in Nagaland Division transferred 

under Manipur Division. The . Respondent No. 2 - directed 

to different Telecom District Managers of different 

Divisions incl uding the Respondent No. 3 to sent 'the 

relievers from amongst the longest stay at their stations. 

( 5) 	That thS Respondent No. 3 did . not, take any 

steps or kept silent for sending a reliever from Manipur 

Division because his .  sweet one would be affected and as 

such he remain silent, rather he .  requested for a clarifi-

cation .  the meaning .-  of 'longest stay at . the stationt as 

there are many stations in Manipur .  Division. In the 

meantime ~he seniormost JTO in Manipur Division and j 

one of the longest stay .  JTO at Imphal one, Shri.P.B. Singh 

which .  i s mentioned at paragraph No. 6(4) above #as been 

promoted as stated above, 

(6) 	That the.Assistant General Manager l  Telecom 

(A) of the, Office of the Respo ndent No. 2 issued a letter 

dated at Shillong the 31-5-1996 under No. STB/ES-0/Tenure/ 

258 addressed to the Respondent No. 3, Under the 

*** directives of 



directives of the Respondent No. 2, clarified and directed 

that "reliever of Shri Rashid Ahmed Shah, JTO working 

now in Wokha shoOld be relieved by 'the longest -itay 

J.T: * Q.o  in Imphal posititely before 07.07.960 11  

(7) 	That against the clarification ?Ad directives 

and stipulations of the Respondent N.o. 2, the Respondent 

No. 3 pickjup the applicant who is not the longest . ,stay 

JTO at Imghal and issued order of transfer vide his 

letter No. EST/JTO/TFR/96-97/39 $  Dtd..10-6-1996 and 

directed torelieve the said Md. Rashid Ahmed Shan with 

immediate effect. 

That the applicant made a,representation 

dated 14.6-1996 to the ' Respondent Nos. 2 and 3 through 

proper channel for revoking or cancelling the said 

transfer order stating that he is not the longest, stay 

JTO at Imphal, he has been sbbjected on frequent transfer 

and as such he ' Is always onthe run, iit is, violative 

of the directives of the Govt. of..India under para 37-A 

of P & T Manual Volume !V, bis scholl. children would be 

effected the transfer order si~akfMixilts picking"  I 	
K-7—~P 	

-up  the 

applicant . keeping the &ther longest stay TTOs at Imphal 

is/are mala-fide etc.-  

(9) 	That as the Respondent Nos,, 2 and 3 failed 

to dispose of the said, represent ation .r at her it kept in 

the cold sporage, the ~applicant having no alternative, 

filed an application -  under section 19 of the Administra-

tive Tribunal Act, 1985 read %ith Ible 4 of the Central, 

Adminstrative 

11 
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AdminstrAtive (Pr-beedure) Rules, 198? challenging the 

,said transfer order beforez ~tbis Hon'ble ;Tribunal, 

Guwahati Bench on Ist . July, 1996 end the samd i S 

registered as 0,*A. No.. U3 of 1996. . The said impu gned 

transfer order is annexed as Annexure A/15 inthe said 

app li cati on 

Annexure M/1 is the copy of the said 
Application dated 1 ' -7-1996 including *U all 
Annexures A-1 to A-18 and it speaks the 
details. These annexures includes the 

-L,*=a=zz statements and orders mentioned 
,above in paragraph No. 6,(J) to. 6 (8) 

(10 ). 	That after-hearing Of the counsel for the 

applicant and the 'counsel for. the . Respondent No, 1 

this Hon'ble Tribuna~ passe4,an order dated 2.7-1996 

directingthe Respondents' No. 2 and 3 mho were the 

Respondents Nos. Land 2 in the said applicant to the 

extent that the representation of
, the applicant dated 

14-6-1996 be disposed within one- month from the date 

.of . ,raceipt of thleorder by Respondent No. 2 (Respondent 

No. 1~ in that case). Pending disposal of the reprsen-

tation dated 14.6.1996 by the respondents the operation 

of .  the impugned. order.No. EST/JTO/TFR/96-97/39 datqjd 

10.6,1996 (Annexure A/15) is stayed, 

I- 
 Annexu re -M/2 i's the copy of the said order 
dated 2-7-1996. 

(3-1) 	That on 5-7-1~ 96, the applicant made a 

continuing represen,tationdated 14-6 . -1996,to the 

Respondents NO, 2 and 3 enclosing the copy of the 

0 0 * 6 AnnexUre 14/2 
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Ann6xure X/2 for cancelang.or revoking , his transfer 

order on the ground .  t t the applicant 'is i0aiting for 

,as'. n'ext,promotion as 'his promotion to the higher post 

is overdue and if at the preseiit stage if he is transfer 

from Manipur Divisioni ,to another Division (Nagaland) 

his prpspect of promotiion is bleak and hence it is purely 

a mala-fide intention Idenying bis.promotion and fmrther 

r ,eqqest that one Shri Jas6banta Singh JTO posted at 

, Nagaland Division who .  held, 	 x .  from Manipur 

State may be treated 4s reliever of Md. Rash~ Shah as 

-the same already submitted by the'jTO A(I) Union, 

Anne~ur M/3 is the copy of the said 
cofitihuing representation datdd 5-7-1996. 

12* 	That the said representation was, received 

by the Respondent No. Vs office on 5 ,~7-1996 under 

R5I*R._Xo .. 	Inspite_of the subpissions of the Said 

representation alon ~ ~ Ii th the stay ofthis Tribunal, 

Annexure M/2, the r ondent No. 4 intentionally in order 

to d e'Lzaud the claim 6nd rig4t . of the_ appli cant: het i ssu ed 

an order of releasing !the applicant on 9-7-1996 by 

back-dating the date a' s, 13rd",  by overAftten in place 

of f9thl and the 8amd was registered at the Post office 

at Imphal Head Po,s,t Office 'under -regi -Isterbd No. 5847 

dated 9/7/96 wbich iie's about 100 metres from the office 

of the Respondent No. 	and'as a re,sult the Res ondent p 

NO. 4 intentionally .  A,  spl*ed the - order of thi ~ Ron ble 

7ribunal, The Aesp!~nqents Nos, 2, 3 and A are the 

same ,parties 



I 
same~ partfes in the, impugned matter' which .  directly ,  

and substantially in issue tinder vihom the applicant 

61aim in the said -earlier -  O.,L. No., 113 of 1996, 

Annexure MA is the said release order 
alleged to have signed on 34-1.996oand 

Annexure M/4(l) isthe copy of the 
envelop cover of Armexur6 - TIA showing"' 
the date of despatched or registration. 

(13) 	That the applicant.  received the..  Ann-exure 

MA only on 154-199? and immediately he made a 

representation dated 15--ii?-1996 to the Respondent No. 4 

which was received by the Respondent under R*R,, No, 

448 dated 15-?"191. 96, The applicant submitl,ted - in the 

said representati.on for - immediate cancellation - or 

suspension of the released ., order, Annexure MA on -  the',  

,ground that it was issued after 5-7-1996 after thought 

the repondent No. 4 never stated about the rel@.ased 

-or0er while the applicant and the.respondent were sitting 

at his of-fioe on 5-7-1996 at th.e time submitting 

representation (Annexure M/3) -having had -tea with him 

and talking about the matter,'.. Ev .em if it was issued 

on 3"7-1996 he could have cancelle.d.or suspended-the 

Annexure MA as the same-was lying in his office till 

9-7-1996 and as such it was,thei r mala-fide act in., order 

to haras s the app I  i  cant that I  an yhow the 6pp li cant Pay, 

be transferred to another Division. ~ 

Annexure 14/5 is th4 copy.6f the  said 
.representation dated 15.7-1996. 

That inspite 



& 
t-*) 
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That inspite of the order (14nneivre M/2) 

of this Hon"Ible Tribunal ajad inspite of the said 

representations,.the respondents No..3 and 4 have not 

yet suspended the released order (Annexure M/4) instead 

they. are insisting to hand over the charges and leave 

the station and ~ oined at the new place of posting 

otherviise action would be taknen against the applicant. 

So far the till 20-7-1996 1  the Respondents No. 3 and 4 

ilave not yet disposed of the matters and the released 

order (Annexure 14/4) is not yet suspen'ded or cancelled. 

That it is humbly submitted that in view 

of.the order at Annexure M/2, the impugned r6lease& 

order at kmexure M/4 dated 34-1996 cannot -be existed 

and as ~2such it deserves,to be quashed forth -4th 

That being aggrieved by the order at 

Annexure M/4 aforesaid, the applicant begs to file 

this application under section 19 of the Administrative 

Tribunal Act, 1985 for rearessal of his grievance. 

7. 	 That the applicant declares that he has 

availed of all the remedies available to him dnder the 

relevant service rules. The applicant ID.atsumes that 

h:bs request in the representations have been reiected. 

The applicant dyaclares that he has no other remedy 

except the one applied for herein. 

*a*** 8. That the 
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All 
%I 

That the applicant further declares that 

he tied not previously filed any application, writ 

p-etition or suit regarding the matter in re.sPect of 

~4dch this appi  
. 
ication has.  been ma'de, beffte a'ny' .  court 

or 'law or any other authority or any other Bench of 

,ihe-  1ribunal and nor any 
I 
 su c 

I 
 h application, Writ Petition 

or suit is pending before any of theri except the one wbich 

was regis tered"as 0 G A. 11*3/~6 which is now annexed as 
7 

Ik/i 	ch'wa s a lvea. a di f f erent 6
1 
 rd ler and wbich.was also 

direa_d~ dispozed- 'of k, though it'is ase continuation 

of the order which was already stayed. 

90 	 That in' view of'tfie 'facts ,  mention'ed in 

Para , 6 dbov_~~the app"licarit prays for' folloving relief(s) 

a) to , admit'the. ~appli6atioh- 

(b) to call .  for- the records; 

c) upon hear 
, 
ing the  parti,es to, set' ~ asiaq 

or .  qua shed the I  i mpu gned ..ord:er (Anne xure 

M/4)­  on. ai mongst., other grounds.. give 
bqlow; end 

(d) cost. of the application or. qaae.-', 

G  R  0 U  7N D 

(I) For that theTimpugned ;order at Arinezu re MA 

cannot -be -'e_-d-'s_ted In vieg-o~ 't.he order at 
Anne2ure MA; 

(11) For - that the 
it is purely 

(III) For that the 
parable loss 

impugned ord, 

impugned order is 
a contempt of the 

applicant shall si 
uithout lAs f'ault 

mala,,-- fide and-
Tribunal/Court; 

if f'er ~ an irre. 
becau se of the 

**6*  10, That 

TL"_ 
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10. 	 That pending the final decision of 

the app7.ication, the app -Lication seeks to issue of 

the following interim o,rder 

TO STAY the operation of the order 

Annexure X- 4 with a direction to I 

the Respondent Nos. 3 and 4 not to 

relieve the applicant l  as submitted in 

para No. i6 and 9 above, the applicant 

i  s 	to -  move or to proceed on unable 

transfer,' thereforg, if the operation 
i 

of the i ~pugned order is not stayed as 

prayed f6r the app1icant shail suffer 

an irreparable.loss which cannot be 

Adequately compensated in terms of money. 

That the applicant is enclosing an 

Indian Postal Ord@r 1~, 50A. (Rupees fifty only) -Ath 

this application under RuIe ~ of the Central Aaministra-

tive Tribuna7. (Procedure) -Rul-es, 1987, issued by the 

Post Office in - fayour of 
.. 

the Registrar/Deputy Registrar, 

Central Administrative Tribunal, Guwahati Bench, 

Buwahati payable at the post Office at Gu wahati. 

,Sigaature of the app4cant 

--es VEMETCATION 
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V &R  I-  F-I , C  A  TmL  0 N 

I 	M, Samarend-ra Singh, son of 

Moirangthem - Regho GLngh, aged about - 42 years, morking 

as JTO in the Office of the Telecommunication Department ~ 

Manipur Divi-sion, Tokt akFOi shu np u r ~anipur., do-  herebY 

verify that the contents., of para .  No 1 to 8 and,  11.are 

true to my personal knowledge, as, well as from . record ~s 

and para No. 9 and 10 ar e be.1-i ev e to b e true on legal 

advice and that I have not suppress,ed any material 

f act. 

Dated IIA"7 -1996 

Place Imphal . 

iSi4gnature of the" applicant 
D rafted - and Settl ed 
By 

---advocate 

ko' I Nq 
To 

The Registrar s  

Centrai Adn*Lni.strative Tribunal:, 

Guwahati Bench, quwahatij, 



si.. , :Ro. Dejeription of do 
' 
cu ment.  S ,  P. age No*  

ralidd upon 

1 Appli cationi 21 

ef idavit- ,  22 

A=exure A/11APpointment 23 24 
1etter dt 6 2;:~ . 77 as Phoi~ e.` 
Ihsp actor) 

4 ,  exure W2 ( -Appointifi .ent 125 
jetter dt.15.-10.85 as JTO). 

I= exu re A/3 (~Omplqtition 26 2T. 
oi training: Find order of 
~ Osttllgl 

r  0:~ 
Annexu re A13 	-el ea sed 28 
order, dt. .1941-~85) 

Annexu re A/4 ( ~oining order'. ,  29 
dti.  -20-1.0-86 at the Zrievshce 
-Cell. Guwahati) 

8 Annexure A15 (Transfer order 20 31 
from Guwahati to .  Imphal, dt. 

THEICENtRAT, ADMI19,ISTRATIVE TRIBUNAL 
GUWAHATI ,-..BENC-Hf GUWAIWI 

GUWMATI CA SE No. 	W j.996 

Cis Shri M Samarendra Singh, JTO Toktak/Bishnupur, 
Manipur*  

-Versu s-- ~- 

T~d Cbief General Manager 316Fecommuni cation, 
K401 R. Ci re.7. a Shillong.and two otfiers, 

11  N  D 



SloNo s  Description of documents Page NO* 
rolied dpon 

Annexu 're AA (Joinings' order 32 
and P -o sint at tamphol-,dt,3-2-86) ~ " ,  

V 4 Annexu re A/7 (Transfer order 34 
as JTO Installation dt.12".90) 

Annexure A18 (Transfer order 35 	36 
as JTO. South'dt. 22.6.92) 

lanexure A/9 (Transfer order 37' - 
as JTC VIP dt. 29.8-92) 

13 9  Annexure A/10 (Iran sf er order 38 
as JTO BISIUMPUR/LOKTAK dt. 
28-9-93) 

14 0  Annexu re A/11 (Forwarding. letter '39 
bhowing the seniority dt.,4.10.96) 

150  Annexure A/12 ( Appointment of 40 41 
P.B. Singh on officiating 
promotion'dt,' 22-346) 

Annexu re A113 (Transfer order :42 44 
of JTOs of different Divisions 
dt, 26-8-1195) 	e 

A 

Ann exit r e A/13(A) (FolTow-,up 
-45 46 

..14tter,of Annexure A/13.dat ed 
0 . 2-9 6) 

Annekur.e A/14' .  Tett er,  di ftctin g 	.47 
iorl rblievi 0 	V, n 	longest stay 
JT 	Mpha 	d 0. at I 	t. 

1,9.. - All Annexure" 	(Transf 	- order 	t48 er 49 of the- ~ afpli-cant'to , 'Wakha dt o  
-6 6P9 6 	m ung6d order) p 

'210 Ann exu re V]A 	ead! (R 	n g'. ,c erti 	.'.P so 
ficat6.  at Central'School) 

21' Anneim re 	endin 	i- A/17. (R 	ceri 
ficat.d:at Bal-Bidy-a Mandi :'r). 

.22,.. .-innexijr ~ A/18 (tepresentation 52. c,  57 dt.-.,144o96)* 

Signatut ~ e of the'applicant 
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IN THE CENTRAT, ADIUNISTRATIVE TRIBUNAT q  

6LULTI  -BZC 

GAUHATI as'e,  if o 	11 of 1996 

IN THE MATTE9 01~ 

Ap.  P, c -ation und6r. section, 19 of 

the Admi.nistrative Tribunal Act,_ 

1905,-.iead__with Rule-4. of the Central 

Administrative (Procedure) RuIes,1987. 

A X D 

IN-*'., THE MATTER OF 

a diefid ra Singh,, Junior.Telecom 

0 fgi cd.r Tokt ak Maapu r , Department of 

T el ecommuni cation'*- 

A  TICANT PP 

Vers4s 

1' The -~ ,  Chi ef - General - Manager , 

Xorth East6rn CircTe'_ Shi1jong, 

Departftent, ,  of Tel ecommUni cation , 

Sbillongb- 793. 001 'Meghataya, 

2 *  The Telecom Distriet'Manager, 

bap aitment of' Teleedmhiuni cation 

fmpha.l.a. '?9500 jL_,,, Manipur_.ip 

3. The Union of tnd:La:, 

Respondents 

in the matter  of an 
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In the matter of an application on 

behalf of the applicant for redressal 

of his ,  grievance or for quashing Order 

No. *  EST/JTO/TFR/96"97/39, dated 10-6-1996 

of . the-Tel.  ecom Di strict. Manager s  Imphal-

(Respondent No. 2) 2  (Annexure A/16)'*  

Most respectfully Sheweth s 

PARACPUAS-0- - THEi-  APPLIC ANT s-. 

i)Nam'e* 'bf'tKe' ~pp*Aic&nt 	- s'Shri Me  Smarendra Singh 

UO'Name of Father 	 Shri Moitengthem Megho 

Singh 

ation an d (Iii).Design" ,  
_particulars of 
office(name and 
station) in which 
empioyWor. wa& 
ast employed before 

ceasing to be in 
I 	servi ce... ,  

(iv)Off ice Address 

v) Address for service 
or noti ce 

* * -*1 2'0 EALTICUL99  OF  THE 

Junior' Telecom Offi r 
Zojitak/Bisbnupur, =iplur, 
Telecommunication Depart. 
n  ~ t  ien ., Govt, of Indiag  

Of f ice of the Junior 
Telecom Office, toktak/ 
%shnupur Distri 

I 
 ct,Manipur 

P.epartmefit. 1 of Telecommu. 
cation, Govt. of India- 

the above addreLss described 
in 31 *N o, or item No.l(iv) 
'OR at Me  Samarendra Singh, 
Khafigabok Awang, Part-Z, 
Khangabok"Village, under 
Thoubal District of Manipur. 
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EARTI=95 -OF THF,,RA5PWRBNT8 

(a) The Chi ef. 'Gener 0, _'Miniget'19  

North East ern Gi rel e-,,)  Shillong,. -  

Department .-of Telecommuni cations ..  

Shillong- 793 001. , Meghalaya, 

The Telecom. Di strict Miinage"r 

D ~epartment* of Telecommunicaticins, 

Govt4,of I.ndia,Imphal .0 . 795001 9  

Manipu r. 

The Union - Iridia l  represented -by the 

Seer4tary, Ministry of Communi cations, 

Govt,_ of India 9  'New Delhi.'11.0 00le 

3, R&TICULAALPE  TIZ -.QRD R  LGAINST Wgg 
&PLIGATION 

Tfie ,  app li cation is against the. 

f ollov4ng . order"I. 

A) Order No; 	No 4  EST/JTO/TP4/96=;9-7/39 

AiY Date 	I mphdl. thi 10th - June,, 1996 

iiij kssed -Telecom District M~ anager, 
Imphal. Deptti of-:Telecomunication 
ImDha7-:. flanipur (Risp6ndent No. ,  2) 

SU 	 cap. 	n iv) 	bJ ect in 	Transfer - the APP'i t holdi 'g th~ ' 
brief 	post of Junior Telecom ,  Officer 

Toktak/Bis1mupqp,., Manipur Divi on 
to Wakha' Nagali6d Undek Na aland .1 	 -9 
Division ulth immediate effect. 

009 4*  That, the 



- 510 1'-- 

am 4 a- 

4* 	That the applicant declares that 

the subJect matter of the order against wbich he wants 

redressal is within the jurisdiction of the Tribunal, 

5 0 	That the applicant further declares 

that the application is Athin the limitation prescribed 

in section 21 of the administrative Tribunal- Act, 1985, 

6 *  FLCTS OF TU C ASE. 

The facts of the case are given 

below: 

That the applicant is a permanent 

rejident of Khangabok Village under Thoubal. District of 

Manipur State' and he hasi passed Graduation* He was 

appointed as Phone Inspector in the Department of the 

Post & Telegraph now' Department of Tel ecommuni cations 

'Vide Order No *  F#-3.0j/P,I/95, Dated at Dimapur the 2nd 

FOruaky, 1977 (6* rderlssued after compietion of training) 

liowever, _be Joified bis service at Kohima $  Nagaland on 

12.4-1976 *  

Annevire A/1 is the copy of the 
appointment letter dated 2-2.1977 #  

(2) 	 That after serving as Phone Inspector 

at Kohima, for about 2  years, the OPPlicant'was transferred 

as Phone Inspector at Imphal, Manipur, 

The applicant was Promoted to the 

Post of Zunior &g1neer (now Junior Telecom Officer for 

short VTO whtle he was undergoing Junior Bagineer 

—4 

... Trg&nja jz at 
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Training at Jabalpur, ,  Madhya Pradesh And pqjting was, 

given at,. Gu wahati Vide Order Noe, STB-.1/JF.-Trainee/Po,  sting 

dated at Shiilong,.the i5th October 1985 of the 

Respondent No;, -*-  le- Apeordingly, -the Account, Off icer(TRG),, 

for G.MS  TWO., ~Jabalpur :Lssu,,6d order of striking off the 

Junior 'Aigi'neer'.Jra&~e' 0s fot ioining to 'thefr conaerned 

officei/places,  aftei completion OV419 gaid Training 

vide Order,No. TC/TI/3510/JE MOLO Idated at Jabalpur 

the 18/10/850 

Annexure'A/2 i's the order dated 
and - 

Annexu re A/3 is, the cop7 of the 
ofter dated 18-~10_85, 

(3), 	That - -ac cordin g- to. the said orde'rs 

in- kmexure,A/2 and Annexure A/P above th,e Asstt 

Director Telecom,. Imphal rel-ease4 t#q.appl ~ cent for 

J oining at. t.40. Aew,st.attqn','~~de Released Px4er ~ NO-, , 

E6T  -1, /~rg/
­ 374.-  dated -at -Imphal _the ~ 19th,Wpv.185. 6 

The, 'applicant -was j ginpd at ~ . ki s.,  new  p 	Rg at G~wahati 

and )i.e,- waa. attached as J *Eo. Grievance Ceil. attached to 

the Commercial Officer, 	the,.P.M -- il  Guwahati vide 

No, DMT/E8Tc-2/T&P/t/85-86/-10 q' aWted 'at GH 9 ­29-10' .  85*  

-Annexure A/3(a)_i~sthe -said-released 
order dated '19-'11-85; and 

'-Annex'o- re A- 14 i- s -  the`lorder_ ~IdAfe , d 
29 ~ 1_0..~85 of- the~ DjvisjoRS7 Sagineer 
P& A) 1 1 '0/0 the D.,M,T. ~M 

(4.) 	That after-  serving About -3/4-months 

as.J,E. at Gauhati-, t4e aPplicant was transferred-as 

... jTO Tamphe?, 
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JTO tamphel vide order of the Respondent No* 1 in its 

6j?der- No* ,  STB/ES'_3/T,enuTe/VII., '.dated at  Shi,!Tong 2  the 

2nd January,t- 19,86 * 'Accordi.n. g.to Xhe. sai d'o.rder the, 

-app,licant was released from the Guwahati to enable bi m 

tojoin at LamphelPat_j - Ipphal,*.  The As,stt,~, Di. reictor 

Tel ecom ;AanipPr issued an order dated, at Imphal. 9  the 

Sr4,February., 198.6 - under No-. Est/J&2/TFR/215 for al.lowing 

.the applicant to join as -JTO -  tamphelpa~_, -in Manipur 

.Division and as qu ch, the qpplicp)~t become, one, of the 

STOs under Manipur Division of Department-of Tlecom ~ 

muhicationslo ,  

A~nexure A/5 is the copy of the 
said transfer order dated 2-1-86; and 

A innexur- e A/6 i 
s  -

the copy of the 
Joining order and transfer of 
posting dated 3-2-86. 

that after sery,ing as JTO', tamphel 

~or' abou t 4 Yeats, the applicant again transferred as 

JTO Installations, and Maintenance of C"Dot Mcchan"ges 

it-'T~uenglong, ­ Tamenglong Pistriat of bf ~nipur and entire 

Map.ipur -State vide..Order No. ESTATTO/2/tFR/126, dated at 

Imphal the 12th Aprj I , 1990' 

kmexure A/7 is the copy'of the' 
said order of, tranAfer datpd,1.2-4-1990, 

That thei reaf ter the appli.ca4t . was 

tri"nsferred "as JTG, South at Imphal -after abotit 2,_y ~ears 

serving as JTO fnbtallations 'and maintenance, howeVer 

it was cancelled 

4 



it was - c6nceiled e  The orderof transfer of the appl ~ cant 

as JTO(Oouth) was'passed under Noi Est/JTO,w-2/TPR/183 

dat~d at Imphal l  22 -.6.92 of the Respondent No`*  2 

Thafth the said order.'was pasied it was -not implemented as 

however, againby an order No* Est/JTO/ it was cancelled $  

TFR/ 	 MP 	 010 Dtd-i at I hal, 29."8,92 tkie Respond'ent N 2 

again transferred the appiicant from JTO Instal lations 

k .MaIntenance (JTO-C-DOT) to as JTOMP) and posted at 

mp hal-e 

Annexure A/8 is the ­copy of the 
order dt, 22.6-92; and 

-Anhexure A/9'is the 'Copy bf'the 
order dt, 29-8-,92, 

(7) 	That . the 6pplicant r6liaih As JTO (VIP) 

J  at'Impha?_ only about 1 (one year then' he wa' trai nsferred s 

as J 
~

'TO Bishnupur /Tjoktok_k-  ihe Resp9ndent No. 2 vide order 

No._*.,tjt/J,T.O--2/TFR/253 Dtd. at Impha! 28, 9.93 and the 

applicant -has been servi.ng' titi , date as JTO Bishnupur/ 

tok4k. sinde the said transfer and as- such the Applicant 

is always on the -run-because of frequent and undchedule 

transf.or, Infact the Respondent No ,  2 has no 

empowered to transfer the apipUcant righ from 

the transfer order in Annexure A/7 to Annexure A/8 , A/9,A/io 

as, the transfer affects outside Head Office/quarter 

except by. the Resp6ndent_ya. 1 	However, in the interest 

of . service and as a toyal to the Government 9  the ap*Iicant p 

followed without any protest or objectiorr'. 

Anilexure A/10 is the copy of the 
transfer order dated 98,-9.93. 

****@ (8) 	That 	' ' 
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(8) 	 That the app ji cant has so f ar 

1*eted 'more than 3.1 (eleven) years as JTO since ' he Comp 

'h~ait been appoi ~Lt6O'as .  JTO vide 'Arinexure A/2 - dated 

15&,10.'.85 so he hasqlaalified -for the next promotion to 

the.-  post -of TES(Grouip) 
. 

110is'the mihi~um qualification 

is 5(fi4e) yei ar id asIk''and the said MRS Group OBI is. 

-a promotion t .ime bound 
. 

~post. 'At 'pre sent 
- 
there are ~bout 

`4'(four) post of TE S Group IBI are lying v 
. 
ajunt in t he 

lik.b at, Chuia_6handpur l-  genapati l  Imphal 

etc. For the appointment - fter of the-said promotional post of 

TES Group OB I from amongst the JTO th ere is no examination 

but a time'b'o-und promotionaT post. "if the post is/are 

atailable. The applicant Is orie -bf the. applicant for the 

said post, and .in tbis..  respect the,Divisional lkigineer 

SHP) j  ']~MpbAj-.  forwarded. the - appli cantions, for .  appointment 

is T2S Group, IBS :~rom JTOS to the Assistant General 

manager. (A) of'ihe Offic ,6 of the Respond ent',No ., 1 vide 

I ett er No, - E-5/G.rou' IB 9  /9 5a.9 p 	6/17% dated at Imp4aj, th' e 

4th October 995 sh~ _ t *  1 	ws hiLt the. name of the applicant 

APPeOLrs in'SI.Fo: 2 According to seniority,'. 

AnnexUre A/11 is the copy of the 
s~ai d forwarding lbtte'r dt. 4.10.95 9  

That the pqrson named Shri. P.B. Singh 

APPeares in 81 .No.. 1 in t~e sai d forwarding letter - in 

Annexure A/3.1 has al. ready been promoted on officiating 

basis, as TES. Group ~B' Vide order of the Asstt o  G eneral 

Managerl Te7.ecom (A) 



Manager Telecom (Admn) of theOffice of the .Reppondent 

No-, 1 
. 
9  Nolf ~ STB/Tig.~11/k.-III/80' dated at Shillon the 

22nd March,'' 199ro and -bs such . the app7icaut now beco6es' 

the - seniormost JTO in Manipur Division. 

A~ne_xv re :  A/i~ is the - copy 'o- f the 
said officiating Promotion dt *  2Z* 3.96#  

(10) 	That under the order of the. 

Aespoident No-. 1 ~ide No. 4TB/E'S_3/Tehure/Xj dated 

at SIA- 11ong, the 25th- AugU6t.' 3.995 1 . 	_9 (nine,. 

who have been serVing in different Divisionhal have 

be, 6n transferred to'di.ffer-ent Divisions. ... - .Out of uhi .ch 

one. 6hri Rashid -Ahme. Shah vho is working ai JTO/Wakha in 

Naga7-and Divisiori trailsferred under Manippr' BiqiAon, 

The.Respondent No* 1 directed-,to diff vtent'Teledom 

District Managers of different. Divisions inctuding tbe 

Respondent No -*' 2 to sent the- relieveres from amongit the 

longest stay at their stations-,.. As. afollow of -actions, the 

Respondent No. 1 issued another Order dated 9th Fdbruary 

1996 under No4o STWES ~-3/TehWre/91 addressed -to, all the 

Telecom Distri-et -Maiidgers under Its Region asking them 

~hether ihe officials have been transferr-ed -O  

Annexure A/13 is the copy  of - the said 
transfer order dt~, 25.8-95; and 

Annexure A/13(A) is the copy of the 
said follow-up pLetion dt.9-2-96. 

(11) 	That 
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- That the Respondent No. 2 did not 

tak~ any.step'i or kept i- sileht for .'sending ai,'keil 
I 
 eve t 

from Manipur Division becau-se big sweet one would be, 

affect6d and is such he .  kemain'sil6nt in the meantime 

the seiormost JTO In Imph-al, Shri P.B. Singh promoted 

in the next hiihdr pos't viAe`Mneiur"e A/12 The act of 

the Respondent Noi 2 is. arbitbary as~, h6 because if he acted 

immedi'ately according ~:  to, the,ord6r :and direetives of the 

Respondent No. 1 in A=,exu res A/13~.: and.  3j/ja( A) , the said 

P.B. Singh - wolild ,  have-  Aone to Wokha l - NagdTani d,̂ DiAsion as 

ii reliever of - the said Rashid '~fted Shah. so, -,he. waited and 

remained siTont till the said'P.B. Singh ,has been promoted. 

(3.2) 	That the A-ssistant General 

kani"ger To."com (A) of- "the Office"of the Respondent No ~,i -.e 

I ssu ed a iotter d'atk aLt - Shi  I'lon g the 31-~-54 6, under No, 

aTB/ES,.3/Ten1ire/258 addregsed to'-the' -Re: spondent No. 2 7  

Ofidek"the directives of the Resppndent--No. 1, directed" 

that "reli ever of Shri Rashid Abmed..Shah JTO working 

now in Wokha should be -'r- 'eiieved..'by the Ion '§t stay ge 

J~OTO, O, i7n Imphal positively before 0'~,,01,*  96- 0  

Amexure A/14 is the copy of the 
said letter dt, ;31--5.96 j., 

(.13) 	- That utmost surprise to -the -pLppjicant_ 

iho .  is wai tin" g for promotio'n 'to 'the _hAgher post as he is 

the setormost JTO serving in Manipur Division, against. 

... the directives of'the 

I 



the directives of 'the Respondent No- 1, the Respondent 

No, 2 Pick-up the ~spplicant who is -not the longest Stay 

JTO  at Imphal and issued order of.transfer vid.e his 

etter NoBST/JTO/TFR/96.97/39 q  Dtd,10,G.96 and 

diredted to reileve the said Md. Rashid Ahmed Shah 

x4th immediate effect. 

A~exur'e A/15 is the copy of the 
said transfer order dt,*  10 ~6*96, 

.(14) 	That it,it humbly submitted. that 

the"'appli cant is not the jongest stay JTO at Imphal.!*' 

He is, now ljo-sted as,JTO Bjshnupu,r/toktik 
I 
underi  BLsbnupur 

bistrict . of Manipuri'There are many JTOs at Imp ~aj vho 

are staying a very long period. It is humbly wbmitted 

the applicant . remained at Imp.bal..only about--one year 

a 
- 
s 4TO_(VIP)-  vide Annexure A/9 dt. 29.,,M ~ and Annexurd 

A/16'di ,* '9~-9-w-93 t  and a s su'ch the applie ant i s'the 

shortest JTO at Imphal Keeping tongst, ste ~y JTOS at 

Imphal and'Pickifig--up thei  applicant who is  no W* "dt 

toktak/Bishnupur is the arbitrary and mala-f-fide act of 

the Respondent No* 2. 

(15) 	That it is humbly ,  submitted that -if 

the ^ applicant ts transferred- .  from Manipur Divtsion to 

another Division like Nagai and.,Divi sion, -  he changes.of 

promoting to TES Group..,'Bl is bieak because officiating 

promotion is 	 from the same Di vision:only 

as-other JTOs from other Divisions/States do not  come 

for officiating in the State of Manipur. It - is al so 

. 0000 submitted that,the 

V  
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submitted that the transfer is nothing but done -Ath 

mala-dide intention so that the,applicant may not be 

promoted who has already qualified as submitted above ,, 

So far the appli cant remain. si l ent and .  folloyeA the 

directives of the Respondent No. 2-a3 .  a Toyal soldier 

right from transferring JTO Umphel to JTO Instailations 

than to JTO/South t.--.tan to JTO/VIP than to'the Present 

posting JTO.  Ushnupur/Loktak'though the Respondent is 

not empowered to transfer the applicant beyond the Head 

qu arter.o 

(16) 	That the home' t6wn of the 'ap ,plicant is 

it ihangabok ViUage under 'Thoubal DLstritt of Idanipur 

A t'present 'the -applicant is occupying a q!larter - beTongLng 

to K *E,P * C-,, toktak and his two-  school 
I 

 . going ch&;' ldr6n ar e 

readirig-iii Central School a4d . Ba?_-Vidya#Mandir at Loktak 

in Class.. 
. 
I '-and 

. 
Nursery respecti.vel"y, 'thi 36 ~sionsof 

the said ~. t~o Schools "were al 
. 
read ' y started in thezmonth of 

Ap ri 1 9  199 6. 'At the Preseht moment if the applicant is to 

be  moved and joined at Wakha 9  the prospectj of hii 

children All be ruined 'or spoiled because there is no 

Centr ~al School at Wakha t  the present transferred place in 

Nagaland-O  Moreover' there is no Central 9 	 _School at his 

home town at Khangabok or-in Thodbal District. The Bal 

Vidya Mandir is run by the NEP'C- -and as, su ch except in 

the said toktak area there i ~ `no other sch ool anywhere s  

hence, it will create problem as the app7icant has to leave 

the quarter at Toktakl, 

0 0 0 Annexures " 
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Annexures Ah6 and A/17 are the 
copias' of reading certifi ~cates 
issued by the resp6dtive Schools 
respectivel.y. 

(17) . 	That because of this prioblem, , the 

j~ &"T Manual Volume IV) -.Para 37-A specifically . dpscribed 

that: 	",374.11 Transf ers, sho.u!A generally 

be made , in April of each-year so that 

education of *xhool going children of 

the staff is not dislocated ~ ,In 

emergent, cases or ,.cases of promotion 

this restriction All naturally 

not operate". 

It is humbly 4,u bmi tt ed that 

neither of the two'ca.ses is /are app4cable in -the 

present case ..  because,%he transfer order is not 

-yet -executed since 2&-8-95 (nedrly one, year). till date 

and the case i s al,so n9t -a 'r 	n t 
~
p omotion. I 'hit s respect 

~he jion lb! e Supreme observed which was'reported i n Aj1R 

1986 Su-reme'.Cour't 1955 ~ that p 

I t is no doubt true that if the 

wer  of - tran-sfer is abu sed the I 	I 1
~ 	 , 	.. 

exercise of the power is vitiated 

But it is one tbing to s ay that an 

order.,of, transfer ~Aiich is not made 

in public interest but for collateral 

purposes and an  aTt6gether different 

thing to- sa 



thing to, say that .  such an, order 
.

.Per so ,,made in .'the exigencies of 

service,  I  lexpreis or implied to the 

disadvantage of-the concerned 

Government servant'" 

The Gov erpment i s the best judge 

to'decide how_to distribute and 

utilise the services of its employees. 

However this power must be exercised 

honestly, bon4.fide and reasonably. 

It should be exercised . in public 

int dr ei st If the exercise of power 

is basdd on extradeous 'con~sideration :s 

,or-for schleving an ali6n'purpose or 

an oblique motive it would amount 

to mala- fide and - colou rable exerci se 

or. power, Frequent- tran'sters $  uithout 

sufficient 'reasons to Justify such 

trtnsfers cannot but  be-held  as  mala 

fide''S' A.' ti~nsfbr is mala fide when 

it is kade not for professed purpose, 

such,  as in ,  normal course or in public 

,or administrative interest or in the 

exigencies of service but for other 

purpose than is to 3ScQmgd at_ p,  gnother' 

person for undisclosed'reasons',,'It is 

the basic principole -of rule of'!aw 

and ,  good administration, that even 

administrative, actions sho6ld be J'u st 

and ai r 

6. One cannot 



I 

1-0  

15 

1 1160 One cannot but deprecate. 

'that frequent , unschedu7.ed -and!' 

unreasonable transfers can uproot 

ajamily, cause -irreparable harm 

to a.Qovernment servant and  drive 

him to desperation. It disrupts 

the education of biz chii,dren and 

leads to numerous other, coiAplic-

ations and problems and result 

ih l, hardhip. and d emo ra7 i,sati on. 

It,  therefore fol .lows that the 

,.pol icy of tran sf er. shou 1 d be r"S-

onable and fair and should 4pply 

to ev.erybody equa1ly 4 l" 

(18) 	 That - it is also 'submitted that ,  

the'-  order i s arbitrar . y and does not involved pdbU- 1 6_ .  

i ssu e The order i s not, plu-bi i 0 	and had no ~u'bll c: made 	S,  

effecti~,~ It is done on the arbitrary act ofthd Aespl~ 

ondent No. 2. It is'just a punishmen~ without_.an'y 

fauit of the Applicint. The appiicant m.ade ,a-  repres-' 

entation to the Respondent-  NO 1 , .pnd .2 on 14th June,i, ,  

1996 but the Re' ondents, No ~, 1 and 2 have-not ,  yet SP 

disposed the matter rather they are keeping ,the 

representation in cold'storagee 

Annexure A/18 is tlie-. copy of 
the saia'representation At. 
14m6_1996 

(19),,  that 
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That it is ,  submitted that the 

iran"sfer is against the di rec ives of the Government 

of India's instructions mentioned in the representation 

Annexure A/18 above dated 14-~--.1996'  and also against 

the P & T Volume as submitted in paragraph No. 6(17) 

above. It is bumbly submitted that the notification* 

of the. Government of India is 9. law Vide Shanti Kumar 

Gangli V. State of .- Tru*pura l  reported in (1982) 1 

Gauhati 1aw Reports at page 211. 

That so far the applicant is not yet .  

released and it is expected that he will be released 

any moment and as such'status qup,of the applicant is 

necessary to maintaine. 

That being agrrieved by the order at 

Annexure A/15 aforesaid $  the applicant begs to file 

thie appTication under section 19 of the Admini str..; 

ative Tribunal Act, 1985 for redressal of'bis grievance. 

7.. 	 That the i~pplicant declares that he has 

availed of all the  remedies availabie to .  him Pnder the 

rel.evatt service rules',* The app7icant made a represen-

tation to' the respondent".141o,l and 2 through pr~ 
I 
 oper 

channel. on 
1 
 14-6-1996 (Annexu -re A/18 for review or stay 

the said transfer ord ~t mainly on the grounds that 

(a) the applicant is having two 

school- going childrm and -the 

school where his' choldren are 

stu dyin g ar e. no t - av ei I ab! e - at, 

the present posting pl ~tce and 

also at bi s home town 

(b) ,  the., 
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(b) the transfer order is m. ala-fide 

and arbitrary ,  and is against the 

directives of.'the Respondent No 4i 

as the applicant is not the tongest 

stay- JTO - at Imphal 

c) -The tr'a'n'sfer'order is against the 

di rdctiv e s of the P & T Manu a! - and 

also 6gainst the G6vt-'of Indiat 

decision which. -is - "a lavp,. ,  

&mexure A/18 .  is the said representation. 

Inspite of the said-yepresentation, $  the 

appTAcant has not been.intimated the fate of his repr-

sentation't  hence, the applicant presumes that his 

request is rejected. 

The applicant declares.that he has 

no other.remedy except the one applied for herein, 

8-* 	 That the applicant' fui ,th , r declares 

that he had not p-reviously filed . any application, writ 
petition or suit regarding the matter in respect of 

which this' application 'has been made bef ore any cou rt 

of law or . any other authorit 	 -Bench of the y or any other .  
Tribunal and nor 6-aly such applicati -on, Writ . petition or 
suit is pending before any of them, 

9. 	 That in view of the facts mentioned in 

para above the applicant prays for following relief( s): - 

(a) to admit 
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(a) to admit the application, 

(bj to 'pal! - for;,. the records t  

(cj to issaenotice, on the -respondent, 

No. 2 Why,. the -transfer ogder No*, 

F,ST/,TTO/TFR/9G-9!'/`39 j  dat.ed 

; 
 0 1pha_ - 1646--1996..'(P~nqxure A/15) 

shou,Td not be set.7 asi de by.  t hi s ',Hca~- bi 

Tribunal 

(d) upon heAring the parties - to. set- asi 4e 

the impugned . order (kMexure. A/15) on 

amongst other grounas given below-  and 

(0) Cost of the application or case. 

Q  R 	U N D 

FqR'THAT'tjan' er'df the app1icant to 

a di ~tafice place mho'is a. low paid-  employee 

the power,  seems to be-meant to be sparingly 

exercised.. under some. compqjjing exigencies 

of particulars situation, M4,4ot, as. amatter 

of routine;* It if were Ulterally exercised 

it mill create temen'dous problems and 

difficulties in the w of the appi My 

who is getti,qg smaj-1 pay 

FOR THAV tran'sf er' of the, ~ app ji ciant 'cannot 

bb 'said _ ~ rou tine 	and 

bona-A de ,  bb t only cOT  ou i~bj e exercise,; 

FDA THAT 

J 

4 

0 



FIOR T HAT th.e. t,fai~sf pr order I s mal a-fid e 

as it passed in arder not to get promotion 

of . the: app1i cant in the hi ghe r post so that 

ot'her juniors may gbt the higher. post as 

the app7lc 	t az~s. 	o er ant is r ferring to `th ~ 

MY I  si on outside ̀.M~nipur Division; 

(IVI" FOR THAT thei-  triifi,sfer ord -~r'i's not 

i&0,1,ved pubitc interest as it is passed 

with extraneous purpoi s0s in the garb.of 

ostensible -  ~purpdse of pu biic- . itit er e st - 

- lowly FO~ 	trdnSf er eff ect a' to a 

paid :64'foyee covid also wi thou t his 

Cori se~'~ an4~ mala-fide Intention; 

(VI) FQR.TH&>:! th transfer or'derA' 6 irbi trary 

mal.a-fide and passed ~Ath ulterior MotiL ve 

against' . the di:~ectives.'of the: Re sp6hdent 

No,*' 1 and al'o 'without - -any 're-asoziabte 

exeu se 

,(VII) FOR THAT: * th' 'is no r e so' 	s 

	

ere 	a n for tran feeting 

.,4 -tht ap~l.ic6~it to'bther plades 'as hL s-- 

s rvi 	tblct 	shhdpu,r or ~ MWApu r 

Di vi a­on i s 'Ver y, 'much ,  r'equi red,* 

(VIIf) FOR THAT -if the  :applicant is t* Ooco' 

	

0 	ed on 

transfer" to a-  remote place like Wokha, he 

can proceed with' his'whole -family 

a~d his school going children mill be, 

dislocated and there shall 'be irrespa3weble 

loss; 



(1x) FOR THAT the transfer of the applicant is not 

on promotion., or. the present post i s not Aboii shed 

or not in vide-verso transcfer and still 'JTO is 

required at toktak/Bishnupure 

10 	That pepding fina! docjsion ~ on the application 

'
the applicant seeks issue of the following interim 

order 

TO STAY the . operation of the order . at  Annexure 

-A~-15 mith a direction to the respondent No. 2 

nQt,.to elieve the applicant..As submitted in 

para No* 6 and 9 aboVe, -- the applicant is unable 

to move or to, proceed on. transf ej? 9  therefore, 'if 

the operation of the impugned order.is  not stayed 

: as prayed -for the applicant sha!7. suffer an 

irresparabie loss vhich cannot be adequately 

compensated in money 6  

That., the .  applicant is enclosing an Indian Postal 

Order of Pa. 50p.(Rupees fifty only with this application 

under Ru I e No 7 , 'of the'Gentra I Admi3pi strative TA bunal 

(Procedure) Rules, J ~R81 I  issued by the Post Office in 

f avour of _ the Registrar/Deputy Regl strar Pentra-

Adnd-nistrative Trib6nal.1 - Guwahati Bench, Guwahati payab7e 

at the Post Office at GuwahatiP- 

Signature of the applicant 

VIRIFICATION 
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.VERIFICATION 

I, Shrf M. SamaCrendra SLngh j  son of Moirangthem 

Megho Singh l  aged about 42 years., yorking at JTO In the 

Off ice of the - Tel ecommuni cation D)epp~*ment Mani-pu r-

Division, 1oktak/Bishnupur, Manipuri d-p  herej§y verity 

that the  contents of para No.,j to.8 and Il-  are true to.my 

personal knowledge.as  well as-from records and parla No*' 

9 and 10 are believe to be true on legal, advice, arid'that 

I have not suppressed any material f act,, 

f 

Si gn-atu re 6 f the .  applicant 

To 
The Registrar g  
Centra7. Ad~ini-strativ -e ,"Tribunal,,.. 
Guwahati Bench, Guw'aha.tis 

Date: 25-6-1996 

Place: Im~ha,% 

Drafted and -- settled bYi 

Advocate 
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A _.F  F I D -A V  -  I,  T 

I, Shri gorangthem, Samarendra Singh q  

aged about'42 years, son of late Moiranthem Megho Singh 

occupatidn'employep of Telecomumnidation Department Ij 

-resident of ,'Khan-gabqk - Awang,  teik6i, Part-1, PL ,  3, Thou bal 

Manipur', do hereby soT emnTy p'.f firm's and say as follows: 

That I -am the: applicant in'" the 

accompanying petitfori and -las* such I 

am. fuily acquainted mysief with- the 

facts of , the case *,  This is true ~ to my 

Imowledge, 

That the statements in paragraph-No. I 

to 8 except the legal points of the 

accompanying petition are true to my 

knowledge and true to the-records -and 

the,-7-egal points are my-humble submission9 j, 

That the Annexures A-1 -to A 18 are from 

my personnel records -  and official records 

received in my offida 7,- capacity and 

also from official records. This is 

true to m. y knowledge. 

Verified that the contents of parA 

No'. 1 to 3 above are true to my"knowledge and bejieve 

and humble submissions" -",  

Signature of thedeponent 
Imphal, the 
25th June, 1996 

By: - 	 Signature of the identi fier 

Advocate Advocate 
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INDIAN ~OSTS AND TETEr ,RAPH DEPA.RTMEft 

OFFICE OF THE'DIVISIONAL' MG1NF'M'TAEGRAPH -  NAGAT AND 

DIMAPUR _'197112, 

No., E_101/P.IM 	 Dated st - Dimapur the 
2n4, February'?7 

On successful completion of training the foljoidng 

Telephone Inspector Trainees are hereby appointed as 

Temporary Telephone Inspectors in the.scaie of pay . _of 

Fs. .380-12-500 ~_Earj5_560/_ P.M. plus usual allowances 

under circle s6rvice conditions. The,date of appointment, 

are -indicated agains ~ each^* The post are reneval under 

Circle Offi .ce Memo No* "E-171/DMP dt:. 19,S.76 and-.. 

against.  the posts created 'fide - C'60. 9  S4,EST,~ BEm~16/NGT j  

- dt.' 11,6.76 *  

$1* TO, 

9.40' ,74 

9,1i4,74 

16,?.74 

16.7.7 

11.7.75 

11*7.75 

17,7,75 

12.4.?6 

The terms, of the appointment are : 

as f ollows:!6  

 

 

 

5# 

6 t .  

7 *  

80 

9 

10. 

Names 

Shri Ashok Kanti Gupta 

D. Chakravorty 

BaP6 RAM  Boro 

A. peka.Baruah 

Pradip, Xanti. Del 

Hari Pada Maju'mdar 

H H.R. Bhattachari ee 

U Jyotirmoy Das 

Subhash Ch. Paul 

M. Samarendra- 	SLngh 

Date of appointment 

I 

00** 1~ 	The post 
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11 	The Post are temporary but are likely- to be mdde 

permanent._ 

2. 	The. appointments may be tbrminated at any time with 

One months noti-ce to be given by tfie appointing 

authority uithout assigning any reason. 

31, 	The appoihtment carries.with it the liability to 

serve in any part of India -, The _~ppointaes Miil 

also be liable for' fi­61d service within India in 

times of War or National &ergency,, 

4 * 	The servi6e of conditions'will be -  governed by. the 

relevant tuies and orders, inforce , from time to time -. 

Sd/- 2/2/77 --  

Divisional Eng~neer Telegraphs 

Naga'land 

HA, Dimapur '797112, 

Copy to 

j.'The G.M. Telecom.N.E. Circle Shillong fo r 

information. 

The C.A.O. 0/0 the G.M 6- T.K.B.-  Circle =11ong-,  

The S.D*O,. Telegr* aphs, Kohima for information, 

to 1.~ . The Official C oncerned, 

13 to 21* The Personal Viies. 

22, The Junior Accountant 0/0 the D.E.T. Nagajand 

Dimapur, 

23, L * Office copy. 

Sd/- 
2/2/77 

Divisiona! Engineer Telegraphs Naga!-and 

Dimapur-797112, 
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DEPARTMEffT OF TELECOMKUNICATION 

OFFICE OF - THE GENF-AAT, -MMAGFR: 'TLT-,ir,014".N'.E. CIRCT,E 

SBITI.09G, 798'0010 

No.' STB-1/J&Trainee/Posting, 	D'ai  t ed at Sltllo'ng 
the 15th Oct, 19 8 

The Q`*MJ.,  N*'E. Telecom Circle Phillong is 

pleased to-issue the''follovin . 9 orders 6f posting of 
J * E. Trainees of B -atch- ,No-  135(- STR) Kalyani and Batch, 

go.,  10(STR) Jabalpur on c6mp I ebi on o their prescribed 

J.E. Trdining, 

to 

50 
- - - - - - - - -- 

6. Shri M.S. Singh, under D.M.. Gauhati.' 

7 1  

8* 

The posting order in respect of the J -.E*  trainees, 

from serial 4.  to 8 aboleare on-temporary basis and will 

be revised in - due course *.  

S. RAMANUJ Ali) 
ASSET ,  GEIVERAT, MANAGER (STAFF) 

0/0 THE, GIIMAT, MAN -EPC TET AG 	__,~OM_N.E.CIRCTE 
SBILLONG 9  

Copy for information and necessary action to: 

----------- 

lO. Trainees concerned. 

ill Sp are 
Sd/r-Illegible 15/10/85 To' 	 FOR GENERAT, MANAGER'TDiTECOM N.E.CIRCTE 

Shri M,S, Singh 	 SBITWNG- 793001 
j.E. Trainee 
C4o G.146T. Teiecom 
Trg. 

-1 
Centre, 

J abalpu r, 
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DEPARTMERT OF TETWOMMUNICrTIONS 

OFFICE OF THE GENERAT, MAN AGER 9 T18TECOM MAINING 

C1WTRE9J-ABAT,PUR- 482DO6 

No' TC/TI/3510/JE M01.0 	Dit ed at Jabalpur. 
the 18/10/85. 

Sub 	strike off Junior Engineer 

Trainees of Categopy-II.Strow4er 

Modular Course Batch No. 'M010. 

Ref 	GM TTC Jabalpur letter No, TC/TO/ 

1002/84/86 dt, 19 /12/84 

to 

On successful ..  completion of 37,  weeks 

theoretical - tr.aining tn strovmger Modular Course at; 

Telecom. Training Centre,-'.Jabalpur-482006 the Junior 

EngLneer trainees of 	!~II  -,Strawager Moduftr 

Course Batch No. M010 as shoun in 'the annexu .re  IV 

are hereby struck off Ath effect. from the af ternoon 

of 1840/85 s  ~Lth orders to report to the officers 

concerned mentioned against theirs names. 
orW 

Biel: Annexure 
(G-OM. PRASAD 

Accounts Officer., ( Trg. 
for G.M.T-.T.' 0. Jabalpur-482006. 

copy to-0 4. 

ANNWRB  A!:1 . 
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ANN EXU  R-E-jkl 

No, TC/TI/3510/J,E Batch No *  MO-10 	Dated at Jabalpur 
the 18/10/85. 

Staff order in r16 J * E. Trainees of Category 

-11: (Strowger) Batch No, MO -10. 

------------- 

Unit of Rectt 	N.E. Circle 

2210  B,q, Baishya A.E. Carrier Tezpur D,M,T. 
Gauhati 

23, M, Samarendra Singh 	SDOT Imp4al "do- 

 T.K. -O  Bose Phones AE OSD 
qossalgaon. Gw hati 

 Binay Bhusan SDOT Agartala Director 

Malakar Telecom 

Agartaja 

^6.M *  PRASAD) 

ACCOUNTS OFFICER (tRG) 

FOR G.M, TTC .* j JABAiPUR-'6 

W-illegible 17/10 
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DEPkIUMMIT OF TELECOMUNICATIONS 

OFFICE OF THE DIREdTOR T.ET .,WOM IIMPH A- T,*' 

th Novf85- No. ESt/,TE-1/Trg/374 	Dated at Im hal, the' MP 

In pursuaneq of G.M 6 T. Shillong No. STB.I/J&-  

Training/Po sting_ dated 15,10-..~ 35. Shri M*  Sai mar"en'd ra 6ingh 

J.E. Trainee on successfu 	J_ I -.comp I A ion o f J . E. tainin g, 

is hereby transferred and ..posted ; u'nd"er''D". -M,L", Gauhatil. -  

The official stand s 'st i,u  ck off * 60"M "t~6 "forenoon of 

19/10/85 from tho strngt~4 of tlAs Telecom Area'*  

40 	 J. 

-Asstt.*  Director Telecom 
d 

for Director Telecom-$  Imphal- 795001 0  

Copy to: 

.2 
3 0  

The Official concemned. 

7 

8d/M 

For Director Tele-com 

Imphalm 755001* 
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DEPARTMENT OF TETECO1--1MUNICATION, 

OFFICE OF THE DISTRICT MANAGER T ELEP HONES GUWAHATI 

No'.  -DMT/EST-2/T&P/t/85-86/:L0 

Dated at~ 'dH, 2~ -10-85 0  

In pursmRnce- ,of G,.M,~T.NeE. Ci-rc7-e ShLllongls 

No. STB-1/4. Etraince /posting'4t 15-10-85" ri- Sh 

M. -  Stimarendra'Singh, J.Fj. Trainee who has r rted to epor 

tbi.6 District 6n 28-i.6- ~S(F/N) after su ecessf ul col~ 

,pletion of practical train'ling"is hereby posted as 

J..E. Grievance 1911 atttached to the Commercial Officer 

O/o'the D.M.T t  Guwahati. 

Sd/- 

J 'B.L-,. Deori)_. 

Divil stonat 1~iginee'r (P@-A) 

O/o,,the D.~ .T. GH~ ' 

copy to:. 

2,0 

 

Sri M.S. Singh J,E 0 the D.M* T. Guwahati 

10,0 

P 	B) 

0/0 the D.M,T,/GH 
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INDIAN'TET.-SCOMUNICATIONS DEPARTMENT 

OF THE GENERA MANAG;ER *TEr_,BGOMX,,E-'U7 	TI  E BOOM CI Rd 

$I_ZtTONG 753"0010  

No. STB_/ES4--3/Tennure/̀V~I. ..Dt. at MAP ;or~g~-~ho 2/1/ 1 86, 

	

'eas 	T' su e the The G.M,T. Shf1joi ng s p f ed'to s 

foll-owing orders -  of -transfer and-posting of Junior 

Engtneers'to have immedi-a-6e -eff 4et 

S~,;:L Geprang4 

	

	At zawl on,completion 

td posted. to &I-char. o f his t.enure ~s transf erred ~a 

Vt'ce'.Shr:L N..P-4 ))qttd J...B ~ iSilchar -  who stands'tran.sf - 

ei~,red'and -.posted to Ai,zkwj`pLs 4,su:bqti; ~utue of Shri 

_.Gaur,anga.Sqn,.,, 

The tansfej? of Shri N.p. Dutta 	isAn 

partial. modification 6f this 'office memo of even no 

dt. 8,7. 1 85. 
W1 	f  rSt.  

Shii N.P. Dutta 	move i 

hal und er Shri Jitendra Chandra Da J.R I~P *  

Director Imphal. on completion d his tenure is tuans-

ferred ;pnd P`ost ~d ­to Agariala under Director Telecom 

Agartala vice -  and ongest staying J.E.at Agartala who 

stands transferred and posted to Imphal as 'a substitute 

of Shri ~it6ndra Ch'* ,  Das,'  

The Iiir_e_c'to*r '"Te-I e- cod'o' Agartala. W'III release 

the longest staying J.,E. at Agarta7-a first under 

intimati n to this office. 

3 Shri 	(2) 
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-Shri S.K. Mukherjee J;* E. Imphal on 

completion of his tenure is transferred and posted 

to Gauhati under' D,M 4,T. Gaphati-  Vice Shri 14- 

samarendra Singh J.E. u6der D.M,T, . Gauhati wbo 

stands transferred and posted' .,~o Imphal as a. 

su bsti tu te of Shri S.R. MukherJee,~ 

Shri M. S.~ Singh _- v4 71 move f ir.st.,6  

Shri A.R. Bi swas J.E. Impbal under 

Director Telecom IMP 4al on cdmpletion of his 

t enu re is ~,~ran sf erred ,and posted to Shillong under -

D. E. Phones shil-ong vice a longest ita ying, Jm.E. 

~t Shillon 	 P Shi !long w4p ptands -transfe- g under D,E.  

rred and  posted to 174hal 'as a substitute of Shri 

A.R. Bi swas4l,  

The D,.Fj,p. Shillong will release first,the 

longest staying J.'E. under intimation to this offic.e 

The concerned Director Telecom/D.M.T. Gauhati/ 

D . Es I II release th" 	7 wi 	 e officials as per af oresaid 

orders immediately under intimation to this office. 

9d/_ 
(S. Ram,anujam) 

Asstt, 'General Manager Telecom 
(SF) For Gen6 ~a! Manager Telecom 

SU !-Ion g, 
Copy for informaton'and' nece- 
's sary ac ion 
1. The Dit-lectoo' ielecom Shiii.ong/Dibrugarh/Impha7-/AgartaTa 

2*  the D.M.T. Gauhati.,, 

3. ~4e d* E.T. Sbillon g/Ai zovin/Sbi Uong 

4,. Official concerned 

5. DEP -  Shillong ~ 

B ! 'Chakraborty) 

Asstt. -Dir- 	com (PH) ector iTdle 

-For General Manager Velco ,Sh:L" 11-ong* 

L 



Annexure -A/6 

DEPARTMENT 'O~ ~THE' TE T2GOMWNI1CATI .ONS 

0  PF 

	

	 -TIECOPRAUNI 	vq~ ICE OF THE DIRECTOR Th 	CIA 

MANIPUR&* IMPHAT,-7115001, 

No Est/.TE-2./T.FR/215 	Dated :at ImpheL7_the 

8rd Fev. . 1 86, ~ 

In.pursuance of G,,,KT. Sbi Ion I g order 

contained.in STBfi ~E_- 8/Tenure/V11 'dated' Shil7_ong 

2-j­.-% Shri K. -,ci4omareiidra'Sihgi"J ,"S K~ ,.,..-on"transfer 

f fom GeOhati Te'le'phokie' Di'strict' fid's-  jQi i:ned'into 

this. Area oh - thd forenoon o f .27--:!--:86 vice Sh ii 

S.R.' Mukherj ee J*.E .(Phones 	_p Damphe7 .1  a:t: ~ ,  

tra'nsf'erred-  and pos t7ed`­ uha6r'D.11.T, ,  Gdd'b~ati a6d 

h as been p o st'ed as' J (Phones) 'Le4'he7_pA`t' 

2. 	Shri 	Mukherj,ee, T.Z. Phon e s 1apiphelpat 

i-s. hereby. released f rom the -st ~Zen gth of. tlt,,s Are" 

w. e.f . the A/N..of 5-2-86 wit1l. an. instru'ctilo'n 

to r.eport for duty und 'ap er D.M Z.,_G- hati,,, 

Phri 3,6R. Yukherj -.ee  I.E. ~n~ay apply for, 

TA/DA advandes, if required..,_ 

LAM 

-4sgtt,-  Di ':~6c- 	Terec'cim 
or "D~r­  or e e,c~t 5  T' 7-ecom-Imphal ,  

copy to-*  

Asstt'*  Director Telecom 
for,  ~i­re.6to_r..Tetecoin ImPha1T-795-001,* 
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D:EPARTMgqT OF TETE0O! ,f9UNICATIONS 

OFFICE OF THE DY, 69NMATCRANAGER-0 TILThOOM/IMPHAT, 

N&*. ESt/qTO.2-/ TFR/126 .  Dtd..at Imphal *12:, 40  90 

The following transfer and po'sting. 

oredert' are issued in the ,  cadre of JTOs in the 

interest of sercte with immediate eif 6ct . . 

j) 	Shri -I M. - Somarendra' Singh - JTO T.amphel 

Exchange1s posted is JTO * Ifiitaj7ation 

and Maint enan c e - o f C D6T` Pxj6han e. He Z 

wil.1 work at T amen glong -vjith -- Shri Da's, 

JTO )  Task Force at Imphal jpd'uIT7 

learn thp Inst,61-1ation 	-DOT of C 

Excidiatiges *' 

2)' 	3 hri D;. Purkayastha JTO cable is 

~ost ged ai JTO- .'tamphel Viae Shri 

M. Somar endra Sin gh-, ,  Shri We' Purkayastha 

will d-~qal out-door -  & Ini-door blant -of 

tamphel Exchmg1j, 

Shri D. Purkayastha -kill joint f irst 

as JTO Lc"unphel 

Shri ,  R.K. Devanatli, JTO Ali - work as JTO 

(C ab7l e') under SDOP/I -' ha .  mP 	vice Shri 

4drkayast)z.q  JTO_ cable transfeired. ~., 

The.official.'.. 

A 

A 	I 	- 	. 
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DEPARTYMT OF TET,,ECOMMUNICATIONS .  

OFFICE OF THE TETXOM D18TRICT'MANAGBR I  IMPHAL. 

No. Est/JTO.P,,/TFR/183 	Dtd, at Imphal, 22.6!92. 

The Telpeom District Manager ~, Imphal is 

pleased to. issued the foil-owing transfer and 

posting order in the cadre of JTO in the inter ,~- 

est of Public Service,, 

i%  1. 	1) 	Sri. P. Braj abi dhU sin gh JTO 

(South)under SbOP/Ipphal'ib 

tioaasf'kred' and"po'sted under 

SDOT/ imphal vice.Shri M. 

SoCnarendr .a Singh $  JTO. 

	

2) 	Sri M. goma:bendra Sifigh t  JTO 

under,. SDOT/Imphal is transi fbrred 

and po6i ~A 'as -J.TO(South) under' 

SDOP/Imphal vice' Shri P.B. Singh$  

Jto - So, uth Transferied. 

Sd/M 
Deb 

Asstt., Director. Telecom-* ,. 

For Telecom District Managert ImphaIVI, 

COPY to!. 
1) The' SDOP/Imphal. He is requested to 

release Shri P.B. Singh, JTO(South) as soon as 

Sri Kl*~ Somarendra Singh l 'jTO':Ls reprted for duty". 

oe*eo 2 	The, 



35 

The ADOT/Imphal l  He is 

..requp,sted to rei.ease Shri 

M, Somarendra SL ~-1 gh JTO 

imme'diat-ely. 

 

45 

	

6) 	PIF of Sri M. Soma~.rqndra Singh 

JTd o  

7 	8) 

Sd/w* 

-For l9le6' om Di st ri ct Manager 

Imphal. 799001,'- 
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DEPARTMERT OF TELEGOMKUNICATIONS 

OFFICE OF THE TELECOM'DtsTRICT MAXAGER IMPHAT,*  

No', ,  Est/JTO/TFR/ 	Dtd. at Jmphaj q  29,8,92., 

.-The Telecom District Manager, Imphaj is 

p I pa s9d 
. 
to. i ssu e transfer and posting order of 

the foil owing JTOs in the interest of Public 

,Service with immediate affect. 

Shpi.  M. Somarendr'a­ ~ 44gh JTO C-DOT. 

u4der,SDOT/Imphaj i ~' traftsierred'.and 

posted"as JTO (VIP) 'under SDOP/Imphai. 

Shri N, T. Singh JTO, (VIP) under 

SDCq--/I phal ,  is-  transferred and posted m 

ds ITO & 10B under D.E. E- JOB /Impha'!-, 

Sd/" 

(G.K. Deb 

Asstt. Director - Tel e- com., 

For Telecom District Manager ?  Imphal.!c- 

copy to:. 

3* 

4, 

5 	 - - - - - - 
6 	70 	Personal file of the Official M'* 

Somarendra Singh. 

For Telecom District Manager 
Imphal- 795001, , 
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DEPART14INT OF TETECOWUNICATIONS 

OFFICE OF THE TELECOM "DISTRICT MANAGER IMPHAT, 

No. Est/JTO-2/TFR/253 	Dtd. at Imphal 28.9.98,*  

The Telecom District Nanageri Impha7,. is 

P.reased to i'ssu.e the following ran s f e r and poe 

tingL order of JTOs in. the units noted against 

each in the in~erest of service mith imm'edi ate 

effect. 

Charge repo rt may be'sent to an concerned. ~ : 

2 * 	8h'ri*''A­.._P'am'arendra` 91ini gh JTO . (VIP), under 

SDO15/ I - hal is tr 	f I*qp 	atis erred and ~o st ed at 

13ishnupur und-er SDOT/I mphaj vjith .- Headquarter -

at Bisimupur vice Shri S. Dholendra Sin gh 

JTO, Bishnupur, 

3 . 

to 

10 *  

SI.No's  1 2 2 1 3 & -A may apply TA/DA, 

if-,  necessary* 

K, G. - Sin gh 

A.--'sstt* Di rector -.Tel ecom, 

For Tel ecom Di strict Mananger Impha7 

~ Contd.- 	3 
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DEPARTMENT OF TETECOMMUNICATION 

OFFTCE*OF THE TLT,,EOOM DISTRICT MAN ANGER $IMPHAT,-79 500 10  

No. F,-5/Group'BI/95-96/175 	Dated Impha7-  the 
the 4th Oct 1 96. 

To, 

Shri G~.N. Ghyne 

Assistant General Manager (A) 

0/0 the,C.G.M IN.E. Telecom Circle 

QIAI!o- ng 793 0010  

Sub-.- Option for officiating 

in TES Group- tBI from JTOs. 

Kindly find enciosed herewith an application 
r eceived .  from the JTOs are g! vGn below. They have 

o1btion for JES Group IBI from JTOs, 

11 	Shri P.B. Singh, JTO 

2, 	Shri M *  Saniarendra Singh, JTO 

3 1 	Shri P, Banerjee :TO 

4. 	ShrJL M. Deba Singh JTO 

5 1 	Shri Keneth Cl-dngtham JTO 

Shri Aomeshwar Singh JTO 

Shri S. Dhanabir Singh, JTO 

81 	Shri Th. Sharatchand Singh, JTO 

9, 	Shri Y. Bijoydhandra Singh JT0 

100 	S. Dholendra Singh JTO 

ill 	O*J. -  Singh JTO 

12. 	Ch, Jiten Singh, JTO 

The above applications are forwarded for favour 

o f your kind information w-d necessary action of your 

end-, 

Encl: A/A 
Sd/- 

(A P. MAJ- HE 

For Telecom Dist, Manager Impha~ - ?95 ool. 
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DEPARTMINT OF TELECO101HICATION 

TERAT, MANAGERJELECOM.  QFFICE.OF THE CBI EF GW 

N, E, CIRCT4E,SHITTONG-793 0010. 

Dat ed at ShLijon g th e No. :3TB/TE-1.1/Pt -111 /80 
226d March, ,196a 

The Chief General Manager l  TelecomeNeEo. 

Circle, Sbillong i's-`pledse ~d t~ is'sue'the foliowing 

cadres for local 6Mciating promotions and 

posting ,in the cadre of TES Group 'Bt -to have 

immoadi ate ef f ect. 

'R ME  e- 	W_eigriE FT e[c.6-OT 	T;d W 6C *9 17,ro .7  
posting 	 officiating 

r 	a -a x~angq_eqt., 

1.- Shri S. Bhattacharjee.  TTQ Roi4g 	SDE(Group)Roing 

21 -  Shri S,N. Shah 	STO TaWang 	SDB(Group) Tawang 

;3~0  Shri P.B. Singh 	JTO Imphal 	SDE(Group)Imphal, 

410  Shri S.X, Bhowmick. 	JTO Dimapu r 	6DOT(Dimaptir, 
vide Shrt S,,X, 
Mitra 

The of fi ci atin g promotidn of the above mentioned 
. 
of fi ci al s termInated and 	overted on expiry of 

3:80 days or m -jointng of r6gular-incumbants of the 

posts on spectfic or.d-ers issued by the officer or 

a~iy comp6tent authori-t-y mUchever is earliero The 

The ... . ,(2) 

I 

k 



The order of officiating prbmotions uij_.l not 

bestow any right on the officiais for regu7ar 

absorption to the edd re of TE Group 	pqst 

so, rendered by th e'oftfi cial s noi~ theservice 

in the officiating capacity wiII cou rt. f,~ r" 

the purpose or seniori.ty etc. in the grade. 

Nec'e-ssary cha ge report may be., sent 

to a!! concerned* 

Sd/- 

G N, Ghyne 
Tei,ecom Asstt. General, Manager, 

(.Adm- n,)- 
0/0 the Chief General Mpnanger TeTecom, 

N.E6 Uirt!.6 SUD-ong-793,0010 
Cdpy to:'- 

The Di rector ~_-  Gene ral Te! ecom(STG-TI) 

T.C. 'HQ, -  Sanchar Bhawan New'DeIhi.' 

Senior 'P. A. to CGIAT/GM(D) , Cir'~le  Off i cer Shinong, 

DGM(._A)_/DGM(.P)- -/ .DFA/AG~l( -El/̀~"DE[n,st/V.O./C.O. Shillong 

4- . Tbm . i t ~Mi 9 iii/bi ~ ap-i ut/I k~ ha i 6" 	
.. I 	- 

A,O,(AGP)/A.C-.-(A)C-0. 'Shillong 

P/F of 07factaii - 

Hindi -Translator 

Sip dr e 

Sd/- 

for'C-hi.ei Gqneraj Manager 

N,E,, Tolecom Circ7e 

Shiijong- ?93 001. 
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DEP AR TMENT OF TETAGOWUNICATIONS 
- 0 
OFFICE OF THE'-CHIEF GETITERAT, 1-4AR ANERI  JELECOM, 

N.,E, C1R0',rE'SHrtTj0NG- 793 0014 

No. 61WES-3/Tenure/21 	Dated At: Shl !'long 
e 25. 8.9 5. 

The-Cbief General Manager, N.E. -Telecom. 

Circle-Is pleased to issue the foijoving order 

of ttansf~er and posting in.the Cadre of J.T.O. 

to have immediate eff ect. 

Shri B.C. Paul JTO/,Kohima is -now trans- 

f erred and -- po,  si ed ufide'r TJ DM/Agarta1a vice longest '  

stay . JTO at the sj~ation who stands. tj?an,sf erred 

and po.sted to Aisawl. 

2 -. 	Shri M.R. Dutta . 1JTO/Atzaw1 is now 

transferred and posted unde'r TDM/Agartaja vice 

second longest stay JTO at the Station w4o.stands 

transf erred and posted to At zawl'' 

Shri B.C, ..'Da-s,:JZO/Sa,iha-  is now trans- 

f erred gad posted under iuM/Agartala vice there 

7ongest stay at the Station iAlo s t an d s transf-

erred_and poAted to Saiha. 

Shri B..B. Malakar, JTO/Zunh eboto is now 

transferred and posted under TDM/Agartal a Vi ce 

f oarth longest stay JTO at the 'Station -~Aio - stands 

transferred and posted to Zunhebot# 
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Shri D#K, 
I 
 D'ev JTO/Kohim.a is now .  tran s- 

f erred and posted ' under .  TDM"/,Agartal-a - vide Aith 

ongest JTO at the Station who stands transfe 

rred and'pa-sted to. Kohima. 

6 4 	Shri M.Y.. Mazumdar s  JTO/Koamp. is now 

transferred and posted under TbM/Agartala -vide 

sixth longest sta~ JTO at the station who stand s 

transferred and posted to Kobima. 

JTO/Wokfia is now Shri Rashid Ahbed Shah, 

transferred and-  post und,er -Tj)M/IP Vice first 

jongpst JTO at-the station v~io stands transferred 

and posted'to Wokha, 

8e 	Shrii .  A.K. Sen JTO/Aizawl is now transf 

errra 	e d  and -post d urider * TDM/Itanagar and'posted 

to Atzawl- 

JTO/Tura is transferred 9. 	Shri D. LaJakar 

and posted under_TDM/Tura 
. 
i's ~ransf erred and pos~ ed-

under TDM/Agartala - Sub-stituted to ,  be posted 

by TDM-/ShiI,.I.ohg 4  

3) **so 



-4 
44,  

3):- 

copy of release order may be sent to 

this office for records., 

Sd/ -  

SH. 'MAj AW 
AGIAT Admn) 

For Chi ef General Ikanager lel -ecom, 
NE,, Circle Shillong. 

copy 

ir  6TDM/AGT/A9L/DMPAQPj7/ ,SH 

7., A.C.(T) C O O, - Shil'j'.Ong 

Circle ~ Secket~ry. JETA(I) 

9 A4.E. E'JOB Shill'ong -~ ' ~001. 

Sd/- 

A.B. Telecom (HRD) 
O/o the C,G,M,T.N 4 E. Circle 

SM7.long- 7930010' 

L:t> 
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DEPA'RTMZqT OF TETZGOMMOINUCATIONS 

NAGER NE CIRCT,S_ -OFFICE OF THE CIUEF GOTERAL YIA 

SHIT.T~ONG-- 793 001* 

'STB/ES_3/Tenure/)U 	Dated at Shiiibng 
the 9th Feb 

. 
t96, 

To, 

The TDM/$H/AZT,/AGT/DMP/IMP/ITN 

Sub:- Tenure transfer Case 

of JTOs. 

Ref:- STB/ES-3/Tenure/X1 j  Dtd. 

At Shil-I-ong, the'25tfi 

Auglist, 1950 

With refe-rence' to tbis' office Memo of even 

No. dt. 95.8.95 in Which the tenure transfer 

opder of the fol'ilovIngsROs was issued, kindly 

confirm whether the officials have been trans-

f eerred and -if so  date of their release of the 

of A ci al may be intimated to tbi s of.fi ce at 

- early date. 

SION61 	Name of JTOs 	Present Station of 
wo rRi n g, 

Shri B.C. Paul 	JTO Kohima 

2i~ M,,R, DuttUa J To A zawi 

3, B.C, Das STO Saiha 

4. B.B. Mtqakar JTO Zubneboto 

(2) 
1 	. 
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2 

61"Hoo 	Name-o ~ JTOs 	Present Station 
of working 

— — — — — — — — — — — — — — — — — — — — 

5 0  Shri D.K. Deb 	 JTO KohIma 

	

-azumdar 	jTO Shri M h. 	 Kohima 

Sh3A Rashid Ahmed Shah 	STO'W'okha 

Shri A.K'.. i~eri 	 JTO Aizawl 

90 	Shri D,'Ta ~kar 	 ~ TO Tura 

(AB.-)~igineei) 
Asstt. Director, Telecom, (BAD) 

for Chief Gen'e'r'al"Manager s - Telecom 
N.E. Circle, ,  Shillong 798'001. 
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OFFICE OF THE CHIEF GWERAT, MANAGER 

TET,ECOX N.E. CIR~TEj  SBIT.-IOTIG- 793 001, 

No. STB/ES-3/TenUre/258 	Dated at Shillong 
the 31.,5.9-6 

Tb 	. 4 
. 

Tha T-.D.M *  Imphal 

Sub-,. Tenure Transfer of JTO,s 

Ref erence -.,,EST/JTO/TFR/96.9?/36 
Dtd,.at Imphal, the 11.4.96. 

Kindly refer to the letter dated above. The 

undersigned has been directed to inform you that as 

on. date releiver of Shri Rashid Ahmed Shah, JT.0, 

working now in Wokha shou7d be re'lieved by the 

longest stay J.T.O. in I.Pha7 Positively before 

07,06,96. 

G.N. Chyne) 
Assistant General Maonager Telecom (A), 
0/0 the C.G.M.T N.E. Telecom Girc.',.e, 

SUllong - is 
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D~RPARTP= OF TET,.EGO1WN1GATI'ONS 

OFFICE OF THE TETECOM DISTRICT"MANIAG2ER IMPHAT, 

. No EST/JTO/TER/96-97/39 	Dtd. 10.6-96. 

In  pursuance of Chi -ef Genera! Manager, 

N.14.  Telecom Circle, - Shill ong letter No. STB/ES'3/ 

Tenure/XE d~d -. at. Shillong 6-6-96 Shri - ,Mi" Somdrendra 

Singh ., JTO working'under 136OTpIm ~haj i>s transferr'ed 

posted at - Wakha to relieve Md. Rashid Ahmed Shah 

JTO-  Wokha tinder. TDM,. Dimapur with immediate'effe'ct. 

Necessary T'A/DA may be applied 

if required. 

Sd/- 

Telecom District Menager, 
Imphal- 795001, 

copy to:. 

The Chief General Manager, N.E. Telecom 
Circl'e y  8hi.7-long, 

The Asstt. ~'Genera7 Manager Telecom( A) 
Y.E. Circlej 

. 
Shilion,gl~ 

0/0 COMT/41#17-ong.'4' 

The Telecom District Manager,' Dimapur. 

The A.O* (TA) 0/0 CGMT 9  Sbillong,. 

5, The Official concerned. 

~Shri M. Somarendra ' . Singh JTO 

0/0 the SDOT/Imphal* 

(2) 
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AIMEXURE A/15, 

419 

The Accounts. -Officer (Cash) 

0/0 TDIL/Imphal., 

The SDOT/ImplIal, He 	requ e st ed 

to re'Iease the Official immediately,. 

The P/F of the of f i ci al. 

The Cire'le, Secretary, JTQA(I) 

MIS) Section 0/0 the TbM/Shii-long. 

Spare. 
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Phono I MI. P &T) 	 20e '910-UT7 fhqln 
4Kendriya Vidyalapt Loktak if,41,q FqqvR;q igNam 

LAtall, Hydio FIccfrI4 Project 
Vi(lym Viluit, Kmm-Kcirup 	 Cla favla qfzd~m 

h1: 1 111pill-795 1 1 4 

qrulg-u ~ ~o 2's 
Af o,Q 

7W . 7141 	 -6 n.9 a a 0. 0.. 

I(EADING  C ~
-
,RTI:-'ICATL 

m.flarendr& aingh 

j/0 	 3ingh io cL  J? , s It4fide 

:~ tudprwt of  t hi a  Vi (l ya laya reading ill 

1 -13 dis" 1119 	
41 caflumic aeusion 1996-97. 

lilt; date tDr birtil as por our uffice 

YIOCOI(im its 26-10-90(Twenty r3ixth October 

9  
T . 1~ . JIIA. 

F11UNCIPAL 0 i 1) J, ~ 'J 	I, 

*,4-w,qqm %',A ~ xkya Loktak H.B. Project 

\TAMPUR )-795124 

0 
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Oi OFFICL 
~4 

LUKTAK H1 

NO LO K/ a V t. V 1 —1 VI ~?f)/ 59 (),1 

it  

HL BAL VIUYA 	 t 

P;iDJUCTi MANIPUR 	 t, 

Uated: 

(;ertifled that "W',tor M.oirangthem Dherendra Si ngh, 

SIO S1 1 1-4 	 Svinvrendra 33 inuh 	bona f ldv:'student. 

I of Bn I Vldya Nbridir, Loktak HL Firoject,q' ,-hnipur r ead ing In-:- ' 
t 'V 	 lit Nur3oryt Class doill i g tile  aca ( l em i c  sess i oll  I 996-97. 

,it, date kir 	 p-er our off ice record is 

08 - 04 - r)" 	Zight April nintoer) hundred nintythree) 

i;hltoaly~anl DOVI) i  

Incharge—'.Bal Vidye Mnd 

Loktak HE Projectt Mbn I pur 

A  

ir 



o-0-\P 

To. 

I The'Ohiaf l4woral. Mrmeger' North-RAntem Gi rolo 
B111 I ton g. 

2, Tho Tolocom District Hmager 

I mphal tho 14th7 :tIne' l 	"l,  

QTJ  0A 

1.11b I Trangfe:r of atu~ M. amilar T vy . 0 -IX sb= u r/Lokt4k Xardpa if 
to Zk 

BaaarQadra 
Pi SIMUO r/loktik 

Manipurt resident of 
Lh= ab6k Awang part. 
Thoural DI otri, al,, XMIP4r, 

Sir( 

have,the honou r to Jay tho r % 	 - 	ollowings for 
Y  our kind ' 	 0 

A 	sympathetla paid favourable iaction go that my 
tranater order from Loktak 9 Mm.ippr atatg '.to WakbA,, xasexlik~~ .  
Staie may' be rivokdd. 

"I 	
Oil z Depar j cdii ed"i h'!  f hi I e e co tMgnt 'as,Pb= 

Ins'pector,on 12th A; ri 1' !1976, St !Xobi'" Mal- ~&gajmd State aAd 
:. stay ed f6j. , abOut' two - ,year af. Tliem .11 Vag Promo ted to-JTjT* 0 
and JOina ..On 28th October -  1985 at Gaubiatl, Assam &Mr 
sGiving-as Phohe Inspectov at'I mphAl. T11  ersafter, Vaj.  
t. ransforred to Lamp4el,# Xoni''ar Pjvj P 	 A-fter 
fo r.  a't-p6ut -4'yoars, I wan'tr lu i of errod 
and Maintenan ag  o f O.,Dot kx0h  

angwat Trimonilong and cntA '  
,H ani .pu r. 

Be That 

I lo 

al 



(2) 

2 	TI: . )At'thereafter I was transferr' to as ;,o T *o 

	

86uth L4t 't 	9 	1 v0 6.nd ater agikh tranqfgrr9d an  
.7 * T,O. v1 p, I !X.Pha ~ 'ind iemain Fk3 TT0(VIp) ,  for about 1 year  
then-r have bee-,, x 3Z or rad aj th'' 3 Pr9*ni,J&T,0,,BLh=,q r/ toktak t  in BtshUnpur Distriat of Mbnipur and . 1 joined in  the  
Month Of D84ambgr o  1993 - vid.-cL. iM ch I h&ve  been slvayg on  
the run wh-trear, many JToz of this 1xjJmk Di Vi a on or Na4pla Divi sion  h va  

not been d1starbid for manY Yosars together,, 

30 	That my 
bDme town is at Kha~gabok Village Unde'r  

Thou bal - Di 	Of 	State . At 	 0 0 ou  
pying 

a quarter belonging to N.H. G v i Uktak end my t wo Soboal 
going &hildrsn Are readirig in Contra, 80bool  A. 

PAd BAI Vldy* 
Xandir at Toktak i 

n C IR88-1  and Kurxeryrosp ectivelre  The 
9 . 
s si on,9 o 4,'  the sai ~4 twu SOLoolly Wore already gtart ed ill  

'the month of ' Ap,-L i I 	IQ96. 'it ,  tho P rai;ont momsat if I  
to be moved and joined 'at W" I the progp Oct  8  Of MY ChUdron 'will bo, xuinad or I  spoi I ed b ocu so thisr' 

-

e i ,1 nO Central 304001 
St Wakhi j  the present trusterr ed Pla09 in NaglAazLd. 

	

1-s no C 	
'. . 	

. . 
	

J 	 4rooVor, 
'36bodi nnt'~ral at MY home twon at KbSngabok or 'i n Thou bal Diath at, The - 2al  

Vidya 14MUT i a r1 JU by the 
NEPC and %'s: ch ax0ept - in t he 3  &1 d U 

I 	 k~,&j, arQa  there  Is  no  
other Sabool 8nY. -whora f  hencii it Idl croate PrOblft as ~ av 0 to leave the' quarter,a-t Lo 'tak ~ k 

BOO" 80  uf QU a pr oblem the P T 
IV Para -~7;--A U001 fiOally desoribcd that 

R37-Ag Transfers 19hould-ganerall 
Ap 	 f bO Made In rit,  Of eac,h year sO tha education of 
Bcb0ol going ebildren of the 'BtArf is not 
dislocated. In em erg ,,t 

promotion tbi a restrictionchmes or cases of 
n-Ot o~ erate." 	 Vill naturally 

humbly 



" I (a)$ 40 

humbly SUbmit that neitimr of tho tvo ca ses 
L 6/are appliaabio here Wl a's such as j submitted aboVe  th&t 

if I am to be transferred at this present mprasat my isthool 
going - childrer. All be dtolocated, 

T 

' 

hat the order of the Chiat Gwaral 144nager  

Teloqom abillone V-,Jc- jet*,,3:r 1~0 ,  9 

Shillon3 3 tl-f -q19t XPYj 199 e SOefiflCally mantioned that' 
"Shri Rasbid Ahrmad. Sbah M Vorldiag now in Wakha sbould be 

i0liMd by the Longe st 6tay JTO in jakphal o n 

am not the loncest otty JTTO tt Xaphaj &nd At 

prosent I am the ZT0 1  Xshvnpar/Eo:itak 

to thS sald order, I should not ba transferr4" I 
submit that as a XTQ (Vip) I Us Only for about I . y*ar at 
Impbal th4t too in faOt Lt itas =17 for 11 motths, 

That I am forood t o  OEq  t),16Lt iz, your order I am 
pick.-Up for tr"sfor outsido Division is only th&t I am the 
Soniormost JTO in the Manipur Divi sion thou  gh the GJWT t  
specifica . Ily stated that th e  itan,g9st stay 1A IZPU&l 0 shoOld be 
transfer to relielathe q&jd AhWaa o,  If VOU  Were to take &UCa  

decision against the order of the CjxTj Sldllong that tile 

ITO in the Manipur Division should go outside noniormost J 

Mwdpur Division au transfer why P=-i was transferred fvom 

TTO (Vjp)jg=m I  rjpjjFtl to R9 JTO T Oktqk/RtmhUnpur only two 
years around. ago 

It hance t  I rfalt that tha pregent tr= gfgr i s  

nothing tUt an arbi tinry not 43 well as xa* la-fide in order to 
harass m e vithzut ry fn) j it. 

4 



J 

~ J (4) 1 - 

6 0OV, 	
That it is a f&Ot that the twure transier order 

0 Md. Rasbid. V%MW, ~%Ab i.9suod abcQt 5 MonthS  ago$  hoWeVert  

it was not ImplemoittA bec,,wse If it v's implemoated ths' 
thsn tOngest Sta,T P-r, JTO tt Imphal fix  V*ll Is  the, Smio=ost  

in Mwdpur Division would had been effected,, After the 

Seniormost JTO in tile Dividion hrLs bega Of1p1.&tqa to  the  

next hi ghOr po at only 	 r8MtlY1 q  tho.transfor 
order is implemented by picking-up mg onlye still I am A*t 
the Longest Stay JTO in Imphal and still th ope  arg  many  

Longerb Stay TTOI g 	
PialAnG-UP 1413  Lis Wth-Ins but 

Purely an nrbitrary and maIrt-ado, s.0t. 

may radnA one incident that while I wa g  

Nagaland .(Kohima) in or about 31st Auguot, 1,978, 1 was about 
to be killed by some of tho 100111 tiOs at Ubilia for a sul I 
matter of disoonnootion Qf t4IOPIkMa foi? non-paymoat of bLll, 
I was miraculounly saved but I 'Oke 1MIA"Lly 
o&td night I wus  Aogp~ t etlj zod for injury on the ILOOA tbody 9to,  

guarded, by tbo Dapartment. Aft er tilr oa rd S1,it s  I Vas gaaetely 
show-off ap,,,*o 	a to= ia Malipur Oatate, by,  the  Tol ecolz  
DePartmant baoQujo t 110  xOttor was oomimnalized and it Wao videly 

Publi" in thO ne%igpepers and tbu . 100alit,.I eg  &Ad otha  

n8lghtoUrtnga hatched R pl&n to kill Uee ThO mattor vas brought 
to the knowledge of the Gir(:Io Offic . 0 at &Ullong and after duo 
Consi4eratlun I wns trmsferrej t3 Imphal becauso it wa s  no% 

%) 	10 safo to st"Ing %nyw'1'9r" In 	3t&te RD V matt-or vae 
PUblished nnd mnrl(O nl,@. ItIll I rmd lay fauLly hOjVq hy4terla 
hoaring the word 	I and V, a LU Ch I 8110a 14 not bo 
trannfoer in Nikg-Aisoul. 

fee a* 



GW O  (0)ION 

mAY draw your kind attention to  the  follaiAng 
C1 0YOrnment of Tndistls 400islon Tide Govt. of India xxviotry 
Of Home Affair%l it, 

co"' ItstiOn 14 th thO Ministry of 
. 
Law 

insued under M*,ao Nryo 75/56 1jfttjg(jL) dated the g4th March 
1965( BiO)(1968) In rerppot of transfer that 

nArt,02603(iji) Other thttgs bfdng equal l. the 

StAte will rat-botter imrvica from a WJIUA'g 

from a. wil-ling al~TY#mt than tftm on * Who  j S  

Oomphllbd to cArr7 OtAt V" dtities of R . post 
again:9t his wishes, 

60 1=9 Rd the rolactonto 
Of Rn Officer in not based on unroaxonable Or 
unworthy considoratioll., jmbUa Intg;r0at VjUld 
gonerally bs~ betZer served tV ta~king gowe me 
who is not so reluctant. 

(tv) While the public intftrest ill pq . ryod, ths 

li gihimftte 1618iMs and eVgatatioad ot in 
OmPlOYOS should not be 1pored,, it jLg 

to make ours, not only, that tbgre In n() loss of 
PaY Imt alao that the gmPlQY**'x rea=ablo 

expeotation 's in the Oriarjal. service or dapa' rUent 
are pregerved l  or equal prospect s  to  ~jd ah thS  

ORP 107ee is tranarerred, At the  same  tin* 9  the 
Intere:4t of membern of the service or Departm eat 
to wtdoh the tronsfer ars made abould also be 
considered,, 

'U0 L1QQ'y_-or rh 	 J  S-1 

too* A LJO .  tL 

J,  



_A4  

a max  all be-A& 
4 _:J~L,t :a­ q 	agn -3 	IIL  a 

. -Jn'viow Qf tLo sbuyo drwmeitia 'Doti am not 

It a POcition , to render m' 
3  "Vice '3fJXQI'catlY there on.  d 

prey 7011 ~dndly t,:; 	ILY traLsfar order sotut I 
may b 9 allowd to. t 41Y :-OPTI heyre -ca buaaatwdjM 
Wul-"Mullds statcd Abovo, 

F r" 	 Old 	w. Otloa l oas duty bo;uld l  
Ohall ever rwini ,.q proLy, 

rours faitkLftlly, 

ZTQ 
BJ-islwnPvrAoktsk Madpa'MIP  

copy to I 

Advanced a0pi 0 s to  th s  

PU r/TDktak I Ifardpar Di vi OjOn,, 



Ifl THE, Ci!; ~Mll tlt hD ~*11NI:3TRATINS TRIDUNAT 

se O.A. No. 113 of 1906 G L I w m hati C a' 

JT 0' Si 	.,~ :Semarendra Sing) 	T&~ 61/Bishnui pur, 
anj 

4 AD  n i  ca  nt 
-Vrs, 

The Union'of India and others 
dent s 

2.7-96 	 Le~arned counsel N4 r M. Bimal 

Sarma' for the applicant. Ldarned Sr. 

C  O.S.C., Mr S. c  Ali,. for the respondents. 

In this applic,3tion the applicant 

has' contested 	the 	transfer 	order 

	

-I' T 	 `10'6-1996 '7/39 dated T~RM'29` ]~S 	0/ 

-(AnnoxUrv.,-A/I 5) 	 -orn tra ~ s'fctring 	h i'm 	ft 

j 0, LoWK' Manipur to ,  Wakha, Nagaland, 

terms as being in, contrav tion of the' 

f the o'rder of!,the Chieft General Manager 0 

Te I ec o ri) n) u n i c a t i o n s, Nt. E. Circle,' ~Shl I long 

letter ~ 	Nq..~TB/E,S 7 3/Ten.ure/l.f 	'.'dated 

-13' 	an 

	

(An~nexu ~e 	N STB/ES- 25.8J99 	 d 	o. 

3/Ten6re/258 dated qj.5.- l096 -,,(Ahnexure- 

'06t ,  the , applicant A/ 1 4). 	It 	is 	found, 

hadi submited- a 	reor~ sentation -dated 

1A.G. 996 JAnnexure-A)"I 8) to - '~rdspoiidcnL 

Nos. I 	and 2. This. rC! p r e S.en t a ti n has 0 

not been disposed 'of by ~ he' re'~pondents. 

I'his 	O.A. 	i 	 e, 	dispos s, theref6r" 	6d of 

direotion 	to ..the resp9ndents with a 

f the to dispose of the ropre'sentlItton 01 

;ipplicant da-t ed 14.6.1-996 'a ~ores'aid ,  within 

nne month -froni fhe aate. of receipt 

i of this order by respondent No. 1. 

Pending disposal of the. represent-

ntion (Imc(] 14.6.199G by thc r pondents 

-rat !on 	of 	the -1 ni pug tied 	o r d el r t)je ,  opc 

N o. I ST/ JTO /TFk q G - q 7 3 9 doted 10.6.1996 

(AnneNure-.,̂ \115) is stayed and this interim 





1--- -7 ?_ 

To - 

L The Chief Generaf ­Xang*er, 
N,R. C1.RCT.H q  Sbillonge 

2. Tho Talacom bistriat Managar, 
Imphal. 

Uphal.9  the 5th July t  1996 

THROUgg  _,PRQRO_2AMAj 

0. 

A  

Sub t Continuation of - Representa. 
tion dated 14.6..96 in respect 
of transfer of M. Samarendra 
SLngh. J.T.O* * .T,6ktak Manipur -
to Wakha Nagaland. 

Represent ationi st Shri M. Samarendra Singh$  
JoToO, 9  Bishnupur/toktak, 
Manipur, resident of Khefigabok 
Awang Part - I, Thoubal 
Dintr1ot Manipuro  

Sir( s) 

In continuation of my representation dated 

14-6-1996 for canceTling or revoking my transfer order 

from JTO toktak/Bishnupur l .-Manipur Division to JTO Wakha..' 

N aga? and Divi si on I am submitting my further some 

important facts so that it will favourably dispose ;off 

my representation. 

That Ps my representation vas not disposed 

-off $  I prefer a case before the Hon'ble Central Adminis.. 

trativo Tribunal ,?  Guwahati Bench at Gu'vahati wbich is 

registered.  as 04SO (Origtnal Application) 113/96, The 

Honlb~ e Tribunal directed the C'GMT t  Shillong and TDM I  
Imphal- tb dispose off my representation wbithin one month' 

fkom , the date of receipt of the order to be sent b7 the' 

.... Ron bi _a Tribunal 

do 



(2) 

HonIb7e Tribunal by the-CGHT, Sbillong. Pending 

disposal of my representation.' fpy transfer order 

i s SAM,  A x6roxed copy of the certified copy of 

of the gaid order is enclosed hereuith for your kind 

perusaL ,  

2 0 	 That at Ahe time -of disposing of Ay 

r6presentation. the folloming submissions may aloob b9I 

considered as part of  my . earlier represen't4kti' on dated 

.14..6-1996 and it will help to dispose off my'repre'sen,- 

tation easiTy, ! j  

That so fAr I have acquired the seniormost 

serving JTO in Manipur Division and my time-bound 

., promotion to, the ITESI Group 	IBI is o'verdue as the 

practice -  of the said promotion is only five years a 

service as JTO in the Division is required., 	There i 
al.so no departmental exami nation and wheri eas I have been 
complei ting U (eleven) years -  in October 	2996 0  

well known fact there'are a* Wu t, 4 (four) 	o' si a of TB~ P 

Group IBI are still I$Ing Vacat in Mmipu r. Division like 

Churachandpur, Senapati, Imphal' etc, after officiating 
. promotion was given-to Shri P,, B, Singh, 

That if at the 'present stag .0t  I am to  be  

sion transferred from Manipur Divi 	'to- another Division 

like Nagaland Division, my Prospect'of promotion is bleak 
I 

and hence,it is purely a mala-fide intention denying my 
promotion.. 

o, e , 3*  That 





am, ?47;v mr np rrpy 
X10A 

' 	
01 9  MT7 CONPUIUCAFT07 

ONTO.:'? Or" 	3R* ~%Dwr# TZMEORAPHS1 ZHPIIAZ#79500t o  
WS **** 

j7o#,D-t31,rpT19,-T-9711T- - 	Dt6*  the M tul y ,  V96o  

111  .,jbt— Rcleace Order. 

Yn purcuanae of TATAt ymphaz 10 ~ter No* ,  

ESTIJIVITIMP196-971-V dt t016196,oSArJ ffm5amarondra 
Slngh#M to hereby released fron the strength of' 
thSa sulpanivielon ulth 9MMSd14t@ effect 	wi th 
order ft epjyjrt pr dity under rMsDImapure 

Necessary rAIDI Mal/ be 4PPIted if required* 

940N h 
,7r*SDS PcIepr4pC,,Xnphaj e  

.-Opy tol- 
no 71,114 r1rhal, 	 for kind 
7 	 InAmation Me 	 necessary 
The AeVo(Ca8h) elo rnN,,rmphaZ *  action*  

The offIcIal concernedJo to requested to hand 
over the ne-Cescary doouriont* if thare bw to 
the JrM/Churachar4uro 
The 	 to take over th 
charge of MILcktak. in addItion to his 
norpol charge teqVra:rjjy9 without any 
c.vtra re=neratione, 

JA 
7,94 Tel ev rap"#  Inph al e  

q 

I t  

10 

4* 

of 0 * 

i 

I 
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A% 

x 

To~ 
The' ,Sr, 'SD E 'T I' 	ap S o  e.e r h IMP at 

-'Isub -D ~i Si ojna T friceiJeldgraph) 
D43po 	T TdIe rtmeht o 	eoramufd cati, oils ,  
Govdrnm'ent of-India. 

Imphal..,;w iuly ~~ . 29.96 

t , for imme Sub s R 	as 	diate" -,~ equ 
cancel latiodor susp ~n'si6n ~ -  
of 'the reloased orde'.s 

'Representationist's Shri M. lainarandra Singh' 
JjT.O,, Ttoktak q  Manipur- 

Si r 

.,With reference to your . Rel.ease .-Order No. 

B-13/IPT/96.97, /12 alleged to' 'have been si'ped on 3rd 

July j  1996 t  1. humbly submit that'l was on leave_and I 

Join6d on 4th July, 1996 Pmd my leave was~!anctio '4 n 

the 1*D*14,* 	 n an d a s su ch ..you have ou r _r6commend*q 

fully . ,awared that I was on Teave*!when.th6 Release Order 

al,leged to.havo b,eewissued, Under such circumstances ,  

Releaso Order cannot b ,61ssued ~ during leave period, even 

if it was Actually iswed on 3rd J01yq  1996. 

On 5th July q  1996 1 submitted 0 continut ng  
reprosentation dated 14-6-1996 to you. fo' onward traw" r 

0 g  mission to the Cbief Genera! Hanager n 
and the, T'eltecom. DistrVet Manager Imphal ~.Rnd the same 

I 
 was 

by 	r office under R.R, No . 4U' dt 5/7AGO ', received 

wa's'' sittin 	 abo g Ath you J,.nd t h ed 	utm 'case file L before 
~he .11on 1 b7 e Central Admini strativa Tribunal and enelosed 
a~ copy of the Stay,Order with a directi;Oes~ of disposing my 

repre ~entation dated 	 and'you had also perused the 

said continuing representation, the'otder' of the Hon$ble 

Tribunal 

7 ~11  

17 

e, 
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I 	q 	i 

2) 

1kitpnat ,  d(Itod 
~ R.?-7'1996 p it 1; tj d 

l
e in ltd4v w6hati ,  O e  A,  

170 
~Up! of 1996 an my--pet Uri gi nal: tpp 

io 
0 f -the sA d 'app I I e,,Ati 6j, along with , 	A~noxu ke S ' 

	

he 	 and 

hi4'te~ ~~dth you' Aitd 7 e were poru-sing the.. 961d 
docume!~ts 	1ro u neyeJr. mentioned ab' out my 'r,97 Ga:s,6d'-Oj*der 
i' 'S .9d.ed by you 'and .  as iuc'h I doubt that the R e? (ia 0 6d,' 

Order 'vm s issued 'aft or 5.7-1996 after Viou ght and,'f m 

the Rel ease'Order'it self it' clearly sho' 	ft ,  Xs that ,  t] a,. 
D tdi, - a pearing a s 13rd p 	 =RXkW6=nrid4t=' over~rit ton 
in'pi P.de of 19th 1 *  Moreover, the Release Order' vas 

..sent through Registered Post on 94-06' under regi stration 
NO*-  5847 dat ed 9/ 6 and as cfuch It'clearly phows . t hat 
the 11eioq sq Order was J gsued only 9..7-1996, 

Even it. was .  nctuall y  i ssu ed on . 3rd jul.y. 
19'96 

prp 
. 
-Sumingjpt adril.itting - the.  r,,.jme order was lying in your 

01 "fice ti,1 7..9-7-1996 hence, YOU could h'Ave suspend4the 
Rel ease - Order in ~iew of tho 	 of the HoAtbl e  directiveq 

T A bu.ntj , Guv!Fihp-,ti Be'nch otherwi so such act i s: pu rely 
6 -main-fide act as well Efs ha purely a'Contempt:,of t~ 

Tribunal/Court which ,  is done kndwingiy' and intentionally, 

Under such circum,stances stated above 
rou., 

would.bo  pleased to -  suspend the Rol eased. Order 
al I egirIg to hnve been -issued and' st gnod* on 

immediate! 
3rd JOY, 1996jin the Interest of all concerned,, 

Yours faithfuliy, 

kne SAm9rendra Singh) C  ol~ V to -JT,9/Tokt'a ,k 9Manipur', ,  
01A 
A. e nip T,1 r bivi.Aou 	1)hfil for,  M 

mn necorlsary 	44"1 nn. n d 

(M. amarendra U n gh) 



N THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWA.HATI BRANCH: GUWAHATI. 

FS,  A-1 ,  

IN IHE MATTER  UEs 

0 	No. 129/26 

Sri M O  Samarendra Singh 

-Versus- 

The Union of India & Ors. 

- AND - 

IN THE MATTER  Or- -, Wd- 0 

Written Statements submitted 

by the Respondents No *' 1, 2. 3 & 4 

The Humble Respondents 

be 9 to submit their Written Statements' ,  

as Follows,- 

That with regard to the statements 

made in paragraphs 1. 2, 	4 & 5 of the appli- 

cation the Respondents have no ' comments, 

(Contd.) 



V 

2 - 

That with regard to the statements 

made in peragiraphs 6 0 1 & 6.~,,i2 Of the application 

the Respondents have no comments the same being 

matter's Of record, 

That with regard to the statements 

made in paragraphi 6,3 Of the application the Respon-

dents beg to state thats the applicant may be the 

senior . most JTB in Manipur Division but he is not 

the sen4or most in N*'E* Circle . There are 20 JTO9 

,above the applicant in the Gradation List. in N,E, 

Circle. The officiating arrangement in the cadre of 

TES Group IBI is given an temporary baikis as per 

iist Of candidates available in the Gradation List 

in the N.E. Circle. Presently Sri PBe- 
I 

Singh who is 

senior most JTO is officiating and the applicant is  

also claiming for officiating TES Group IBI *- The 

applicant though claimsfor Officiating in the cadre of I 

,TES Group - B' he has no immediate chance for offl-

ciating as MeRits.  many as 20 more JT0s are-above him 

in the Gradation list 9 The Officiating promotion 

is no t t ime bound 9ne and as such t  his claim is not 

tenable in law *- Though there are few vacancies 
I 
in 

TTS Group IBI Cadre but he, is not likely to get 

officiating appointment as TES Group IBI 
F 

 That with regard to the stateftnts 

made in paragraphs 6.4 & 6.5 of the application 

(Contdo) 



3 

the Respondents beg to state that in case of 

inter S,S.A -. transfer p that isp one,5.5',' A, to 

another , It is done with the longest stay JT0 

in SSA. 

That with regard to the statements made in 

paragraph 6 1,~6 Of the application the Respondents 

beg to state that longest stay JT0 in Imphal 

means the longest stay JTC under TDM 	Imphal in 

Manipur SSA. It does not mean staying at im- Imphal 

city only. - So, claim X. Of"the applicant having 

longest stay in Imphal has no substance. 

That with regard ~ O the statements 

made in Paragrapith 6,7 Of the application the 

Respondent Beg to state that the applicant was 

not picked up by the Respondent NO.3 as alleged., 

The Respondefnt No # 3 only passed the order to 

transfer the longest JT(3 P that is t senior most 

JTC in Manipur-P Division *  The Respondent No. 3 x. 	9 ' 	 AAzt- at/ passing  of the order was not aware 4xf the 

applicant was the senior most JTU in Manipu r  

Divison. On the basis of the order passed by the 

Respondent NO,3 on 7-6-96 the applicant has been 

transferred frOm Imphal Division to Wokha to 

relieve Md. 190shid Ahmed Shah, JT 0  Wokha under 

the TJM v  Dimapur. As the applicant was found in be 

longest Stay JTO in Manipur SSA vide order dated 

(Contd.) 

k 



kt 

- 4 - 	
I 

10-6-96 whichhas been annexed a s  Annexure-.A/15 

with the origin'al application by the applicant, 

7) 	 That with regard to the statements made 

in paragraph 6.8 of the application the Respondents 

beg to state that it is a fact that the applicant 

submits his representation dated 14-6-96 and which 

has already been forwarded to C.'G.M. ,T * 	Shillong 

for consideration and decision',  and the same repre-

sentation has now been disposed of finally rejecting 

the . same vide -letter No. es 
4~;~ .2 -2,  8­7f. 	 7~ 

The 	 further beg to mmkmit 

state that it is not correct 'that the applicant 

has been made subject to in frequent trqnsfer and 

he is always in the run 	And as such, violation 

of directives Of the Government under pare 3T-A of 

P & T manual 	Volume  -IV does not arias. It is 

also not correct that the transfer ftzdmx Of other 

longest stay JTO at Imphal has not been made' 

That with regard to the statements made 

in pare 6.'q of th e  application the Respondentsbeg 

'to state that theRespondent No, 2' h'as disposed of 

his representation dated 14-6-96 on 	 as per 

direction of the Hon'ble Tribunal vide order dated 

2-T-96 passed in D*A. N0,113/96. The said repre- 

sentation has been rejected by the Respondent No, 2 

(Co nt d 0) 
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and is communicated vide letter No *  STB/ES-3/Tanure/ 

XI/2651 dated 22-1;-96 and the result of the. repro-

sentation has been communicated to the applicant 

by FAX massage on 23-8-96#kegarding filing of 

O.A *;A No. 113/96 which has been disposed of on 

.2-7-96 	is mat 
. 
ters of recordand the Respon- 

dents have' no comments, 

9) 	 That *:km with regard to the statements 
made in pars 6: ~AP  Of the application the Respon-

dents beg to. state that they have no comments atptdx 

the same being matters*of recOrd e"As stated earlier 

the applicant's representation dated 14-6-96 has 

already been disposed of. The Respondents further 

beg to state that the transfer.order Of the appli-

cant has already been stayed by the'Respondent No.3 

as per direction - of the Han'ble Tribunal vide letter 

NO *  EST/JTU/TFR/96-9T/I dated 14-8-96, 

Annexure-R1 is the order communicated 

vide -letter No. EST/JTD/TFR/96-97/1 

dated 1'4-8-96 issued by the Respondent 

No'. 2v Telecom District Manager,, 

Manipur, Imphal 

That with regard to the statements 

made in pare 6*11 Of the applica ,tion the Respondents 

beg to state that 9, a s stated earlier his repro-

sentation dated 14-6-90 has been disposed of. The 

(Cantd.) 
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application dated 5--~-96 regarding cancellation of 

the transfer order submitted by the applicant r the 

R espondent N 00' ,3 has stayed t he said trqnsf er Order 

Of the applicant as per 'direction *9 Of the Hon'ble 

tribunal . It is not correct that he kno is  waiting. 

for his next promotion to the higher Fost as there 

are 20 more candidates above him , And as such t  the 

Other allegations brought against the Respondents 

dDes not aris e , 

That with reagrd to the statembnts made 

in pars 6'012 Rixtk and 6 *1 3 Of the application as 
I 

stated earlier this has been adquately replied in 

earlier  paras #  It is not cor rect with the Respondent 

NO,4 t t4ia4-~~ intentionally die-obeyed the order 

Of the Hon'ble Tribunal 

That the Respondents further beg to 

state-that the TDM tImphalp the Respondent 80,, 3' 
h ay received t 

I  he order dated 2-7-96 passed by the 
Hon 1 b. le Tribunal in U.A. N o. 113/96 from the Registry 

of the Central Adminis .trativ e  Tribunal 1, Guwahati 

vide Memo NO W 2176 dtd'. 18-7-96 on 30-7-96 	And 

accordingly the TDM has passed and issued the Order 

to the applicant on 14-8-96 staying the transfer 

Order and cancelling the relaose order of the appli- 

cant, 

(Contd-,) 
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That with regard to the statements 

med-s in pare 6.'14 of the application the Rdspondents 

beg to state that, the release order in respect of 

the applicant was issued prior to the receiPt of 

the honourable tribunal's decision dated 2_7_96 0 

passed in 113/96 . The npp3cie'**t9r applicant's repro-

sentation dated 14-6-96 has already been disposed of 

and his ral.ease order also been ,  cancelled as stated 

earlier. Sot there is nothing to be disposed of 

with regard to the applicant's grivances. 

That with regard to the statooshts 

made in par6 6','15 of the application the Respon. 

dents beg.to  state that the applicant's release. 

order has already ~ sen cancelled - as stated eari,jer. ,  

That :kk with regard to the statements 

4 

	

	 made in pars 60-16 Of the application the respondents 

have no comments, . 

15) ~ 	 That with regard to the statements 

made in pars 7 Of the ap plication the Respondenis 

beg to state that t  at the time Of tixal f iling of 

this O.Aol 	the representation of the applicant 

was atott under- cons iderat'lon and now 'the represents-

tipn has been tux disposed of vide order dated 

(Contd.) 
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That with regard to the statements 

made in Para 8 Of the application the, Respondents 

have no comments'. I 

t oo 

That with regard to the statements 

made in Para 9 Of the application relating raknif 

relief sought for the Respondents beg to state that 

the applicant kots is not entitled to any of the 

relief Sks sought for and as such t  the application 

is liable to be dismissed'' 

That with regard to the statements 

made in the grounds mentioned in- ,f,.I!o of the appli-

ca0tion the Responden-b beg to sta-te that none of 

the grounds is maintainable in law as -well as in 

facts and as such #  the application is. liable to be 

dismissed Ott 

That with regard to the statements 

made in pare 11 Of the application regarding the 

interim relief the Respondents beg to state that 

in view of the facts and circumstances of the case 

the interim order passed by the Hon'ble Tribunal is 

liable to be vacated forthwith 

to) 	That the Respondents beg to submit that - 

the case Of the applicant being a normal transfer 

without any male fide or malice there is nothing to be 

(Contd ~ ) 

T 
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by the Hon'ble Tribunal and as sucht the 

application, is liable to be dismissed*' - i ,  

21) 	That the Respondents beg to, submit 

that the applicantis serving as JTO in Manipur 

SSA for more then 10 years and as such #  it is a 

normal transfer of the applicant from Manipur to 

Wokha and as,,stw* P  there is nothing to be interfered, 

with 'by the Hon'ble Tribunal against his transfer 

22) 	That the RespondentsV beg to submit 

that the transfer of the applicant has been made for 

the public interest as well as in exigen4kies of 

service-., ,  There is nothiffid  malafide intention 

and as  sucht the application is  liable to be 

dismissed.' 

R I F I C A I 	N 

I t  Sri Ashok Kumar Srivastava p  TDM #  

Imphalt Respondent No. 3 do hereby solemnly 

declare that.the statements made above in the 

Written Statements are true to my knowledge #  

belief and information 
I 

And I sign this verification onZ—'Jth 

day of August * 1996 at Guwahati, 

Y 
0 a cl era n t. 2't,)jCY/,) L 
it ANN Ow Oise *PC; 


